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Lunceve® -)2

(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S.0.1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (i1) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" ] anuary, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

'Includes the territorial waters




2 Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(1) All new projects or activities listed in the Schedule to this notification;

(i1) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concered sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(1ii)  Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SETAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

@) All decisions of the SETAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

(1) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.



(i1)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modemization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i) All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC's shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
® Stage (2) Scoping

* Stage (3) Public Consultation

e Stage (4) Appraisal

[. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1° and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

I1. Stage (2) - Scoping:

6] “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(11) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4




Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

(f) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority. to
complete the process within a further period of forty five days..

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant




validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i1) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(ii1) In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7




applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(1) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance  of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule). to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1* June and 1% December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.




11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferce with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27™ January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I, or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-1A-11 (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA




SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) (2) 3) 4 3
1(a) | Mining of minerals | > 50 ha. of mining lease area | <50 ha General ~ Condition
2 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley| (i) = 50 MW hydroelectric| (i) < 50 MW = 25 |General Condition shall
projects power generation: MW hydroelectric |apply
(i) 2 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply

2 50 MW (Pet coke diesel and
all other fuels -)

gas based);

<50 MW

2 5MW (Pet coke
,diesel and all other
fuels )
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1) (2) 3 4) (&)
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries 2 1 million ton/annum | <lmillion ton/annum General ~ Condition  shall
throughput of coal throughput of coal apply
If located within mining
area the proposal shall be
appraised together with the
mining proposal)
2 (b) | Mineral > 0.1million ton/fannum | < 0.lmillion ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)

11




Ve

3 Materials Production
8)) (2) 3) 4) (5)
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General Condition  shall
>200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy| i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes| units
Jannum <20,000 tonnes
/annum
- - i1.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(b) Cement plants > 1.0 million | <1.0 million (General Condition  shall
tonnes/annum tonnes/annum production |apply

production capacity

capacity. All Stand alone
grinding units
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4 Materials Processing
(1) (2) 3 (4) (5)
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2.50.000 <2,50,000 & =
tonnes/annum =>25,000 tonnes/annum
4(c) Asbestos  milling | All projects - =
and asbestos based
products
4(d) Chlor-alkali 2300 TPD production| <300 TPD  production |Specific Condition shall
industry capacityor a  unit| capacity apply
located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate eslate based plants will be
permitted and  existing
units converting to
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside | All new or expansion of | Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry | All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)
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)

(1)

(2)

3)

4)

5(¢)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

5(d)

Manmade fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

Synthetic  organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic  organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a
industrial area/ estate

notified

Specific
apply

Condition

shall

5(g)

Distilleries

(i)All Molasses based
distilleries

(ii)) All Cane juice/
non-molasses based
distilleries 230 KLLD

All Cane
molasses based distilleries

<30 KLD

juice/non-

General
apply

Condition

shall

5(h)

Integrated
industry

paint

All projects

General
apply

Condition

shall

14



1)

2)

3

“4)

(3)

5(i)

Pulp &  paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture of
paper from ready
pulp with  out
bleaching

Pulp manufacturing | Paper

and

Pulp& Paper

manufacturing industry

manufacturing
industry  without
manufacturing

pulp

General
apply

Condition

shall

5G)

Sugar Industry

capacity

=2 5000 ted cane crushing

General
apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

0il & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects
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1 (2) 3) (4) (5)
6(h) Isolated storage & | - All projects General Condition  shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
Jf Physical Infrastructure including Environmental Services
7(a) Air ports All projects - -
7(b) All ship breaking | All projects - -
yards  including
ship breaking units
7(c) Industrial  estates/ | If at least one industry | -Industrial estates housing [Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls | industry and area <500 | Note:
processing Zones | under the Category A, | ha. Industrial Estate of area
(EPZs), Special | entire  industrial area below 500 ha. and not
Economic  Zones| shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one Category ~ B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)
16




1 (2) 3) 4) (5)
T(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours >10,000
fishing harbours) TPA of fish handling
capacity
() Highways i) New National High| i) New State High ways; |General Condition shall
ways; and and apply
ii) Expansion of | i) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition,
passing through more
than one State.
7(g) Aerial ropeways _All projects General  Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMEF)

17




) &

) ) (3 | 4) I )

8 Building /Construction projects/Area Development projects and Townships |

8(a) Building and =>20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it

will be the activity area )

8(b) | Townships  and Covering an area > 50 ha| “"All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category Bl

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (i1) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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APPENDIX I

(See paragraph — 6)

FORM 1

I Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Screening Category:

®  Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation eic.,)

(II)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?

19

)9



1.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
and
fill or excavations

1.9 Underground works including mining or
tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilities for storage of goods or materials?

1:15 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.i7 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 New or diverted transmission lines or

pipelines?

1.21 Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers?

122 Stream crossings?

1.23 Abstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

affecting drainage or run-off?
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1.25 Transport of personnel or materials for
construction, operation or decommissioning?

1.26 Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.28 Influx of people to an area in either
temporarily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

N Details thereof (with
approximate quantities /rates,

S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural
land (ha)

2.2 Water (expected source & competing users)

unit: KLLD

23 Minerals (MT)

24 Construction material — stone, aggregales,
and / soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels

(source, competing users) Unit: fuel (MT),
energy (MW)
27 Any other natural resources (use appropriate

standard units)
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3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

3.1

Use of substances or materials, which are
hazardous (as per MSTHC rules) to human health or
the environment (flora, fauna, and

water supplies)

3.2

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

33

Affect the welfare of people e.g. by changing living
conditions?

Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,

Any other causes

4. Production of solid wastes during
decommissioning (MT/month)

construction or operation or

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

4.1

Spoil, overburden or mine wastes

42

Municipal waste (domestic and or commercial
wastes)

4.3

Hazardous wastes (as per Hazardous Waste
Management Rules)
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4.4 Other industrial process wastes
45 Surplus product
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 Construction or demolition wastes
4.8 Redundant machinery or equipment
49 Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr) '
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including
plant and equipment
5.5 Dust or odours from handling of materials

including construction materials, sewage and

waste
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5.6

Emissions from incineration of waste

3.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources
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7. Risks of contamination of land or water from releases of pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of
hazardous materials

7.2 From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the

land or into water

7.4 From any other sources

75 Is there a risk of long term build up of pollutants in
the environment trom these  sources?

8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

Details  thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

8.2 From any other causes

8.3 Could the project be affected by natural disasters

causing environmental damage (e.g. floods,

earthquakes, landslides, cloudburst etc)?
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9. Factors which should be considered (such as consequential development) which

could lead to environmental effects or the potential for cumulative impacts with

other existing or planned activities in the locality

S. No.

Information/Checklist confirmation Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

9.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply.,
wasle or waste water treatment, etc.)

*  housing development
*  extractive industries
*  supply industries

«  other

Lead to after-use of the site, which could havean
impact on the environment

93

Set a precedent for later developments

94

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

(IIT)  Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary
1 Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value

26



Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
hospitals, schools, places of worship, community
facilities)

10

Areas containing important, high quality or scarce
resources

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11

Areas already subjected to pollution or
environmental damage. (those where existing legal
environmental standards  are exceeded)

12

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

27



APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4, Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

24. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways. footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof: (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO

EIA STRUCTURE

CONTENTS

1.

Introduction

« Purpose of the report
« Identification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

 Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

Project Description

» Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

= Proposed schedule for approval and implementation
« Technology and process description

= Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

»  Assessment of New & untested technology for the risk
of technological failure
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3 Description ~ of  the|+  Study area, period, components & methodology
Environment
. Establishment of baseline for valued environmental
components, as identified in the scope
# Base maps of all environmental components
4. Anticipated *  Details of Investigated Environmental impacts due to
Environmental ~ Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project
. Measures for minimizing and / or offsetting adverse
impacts identified
. Irreversible and Irretrievable commitments of
environmental components
*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)
*  Mitigation measures
5, Analysis of Alternatives | » In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
*  Description of each alternative
*  Summary of adverse impacts of each alternative
*  Mitigation measures proposed for each alternative and
*  Selection of alternative
6. Environmental *  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
*  Risk assessment
* Social Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
. Improvements in the social infrastructure
. Employment potential -skilled; semi-skilled and
unskilled
. Other tangible benefits
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9. Environmental Cost| If recommended at the Scoping stage
Benefit Analysis

10. EMP «  Description of the administrative aspects of ensuring

| that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion | * Overall justification for implementation of the project
(This will constitute the
summary of the EIA|- Explanation of how, adverse effects have been
Report ) mitigated

12. Disclosure of| e The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered
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APPENDIX IIT A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

(e

& L g b

. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

Environment Management Plan
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
Jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultancously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and aiso make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix ITT A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34  In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

40 The Panel
4+  The District Magistrate or his or her representative not below the rank of an

Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography
= | The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while

forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatery authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

* A copy of the video tape or CD of the public hearing proceedings
=+ A copy of final layout plan (20 copies)
= A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC ccncerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/TAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However. in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

o Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Tmpact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3, The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant

developmient sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  The Chairiman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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1.0 Introduction

Sedimentation and siltation are natural process in the river catchment area.
Rivers and streams flowing in alluvial plains tend towards a stable flow
condition maintaining a balance between the silt loads carried. silt load
deposited, and the resulting volume and velocities achieved. When volume and
velocities disturbed suspended silt particles in the river water settle up this is

called siltation. This phenomenon normally called sedimentation in reservoirs.

When sediment in rivers is deposited at undesirable places it may cause
aggradation and degradation. Due to reduced velocity in reservoirs, part of
incoming sediment gets trapped. Sediment in reservoir results in loss of capacity,

impacts dam safety, risk to upstream etc.

In order to combat sedimentation and siltation it is necessary to carry dredging and
desilting of dams, reservoirs, weirs, barrages, river and canals for the purpose of
their maintenance, upkeep and disaster management, subject to the compliance

of environmental safeguards issued in this regard from time to time.

MoEF&CC had issued standing orders/ notifications from time to time and has
exempted de-siltation of rivers/reservoirs/canals/barrages etc. for the upkeep,
maintenance and disaster management, from obtaining prior environmental

clearance.

The notifications issued on 28th March 2020 and 30th August 2023 under
Appendix IX, and the O.Ms dated 8th August 2022 and 28th March 2024
have exempted de-siltation of the rivers/ reservoirs/ barrages/ canals from
obtaining prior environmental clearance. Hon'ble Supreme Court vide its
judgement dated 21.03.2024 in Civil Appeal No. 1628-1629 of 2021 upheld the

exemption.

However, the exemption is subject to environmental safeguards as per National
Framework for Sediment Management. For the de-siltation activity, a proper
Feasibility Report along with Environment Management Plan to dispose the silt

is required to be prepared.
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2.0 Location and Accessibility

The reservoir is located near Pullur Village of Pellakuru Mandal, Tirupati District.
The total extent of the area to be desilted is 1.92 Ha. In Toposheet No. 570/9 the

following are the geo coordinates for desilting area are as follows.

S.No Latitude Longitude
1 13°50'31.00"N 79°43'57.00"E

2 13°50'34.00"N 79°43'58.00"E

3 13°50'28.00"N 79°44'4.00"E

4 13°5029.00"N 79°44'5.00"E

Fig: 1.0 GOOGLE MAP

Ruler g : i

Line | Path  Polygon Cirde  3Dpath = 3D polygon
Measure the distance between two points on the ground
Map Length: 0.00 Kﬂomehers

Ground Length: 0.00
Heading: 0.00 degrees

¥ | Mouse Navigation




Google image showing Palachur Anicut:

Line Path Polygon Circle 3D path 3D polygon

Measure the distance between two points on the ground

Map Length: 1.09  Kilometers

Ground Length: 1.09
Heading: 110.05 degrees

The proposed activity is located nearby Palachur Anicut over a distance of 1.09 km and

the length of the Palachur Anicut is 345 m.
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2.1 Need of the Project

The location of Silted Material to be De-silted at the upstream direction of
Palachur Anicut near Pullur village and informed that the Palachur Anicut
was constructed across the Swarnamukhi River to divert the water to the
twelve (12) minor Irrigation tanks in the benefit of three (3) Mandals
(Pellakuru, Naidupeta and Ozili) and the Anicut Irrigating by farmers were
6,800 Acres. Further, they informed that as the silted material accumulated
and silted up at the riverbed causing hindrance, as the silted material is then
removed there will be a free flow of water and also water will reach quickly
the Swarnamukhi Barrage which is located at 45 Km from the silted material

point.

Eventually the excavation of 28782 Cubic meters of Silted-up material to be
de-silted within the specified Geo Coordinates at the upstream side of

Palachruru Anicut in Pullur Village, Pellakuru Mandal of Tirupati District.

The full capacity of Swarnamukhi Barrage is 1.03 TMC. But due to
siltation it has reduced. This is because of regular siltation during monsoon
and floods. An estimated quantity of 28782 Cbm of silt is available in the
area proposed. The siltation process is generally based on the monsoon and
rainy days. Floods and flash floods generally bring in more silt. It is also
dependent on the summer carlier. Rains after a hot summer brings in more
silt.

Therefore, in order to achieve the design capacity of the reservoir, to
increase the river flow velocity, to reduce eutrophication, to increase depth
of water, to reduce vegetation growth and auto cleansing of solid wastes it
is envisaged to remove deposited material from the existing reservoir in

this project
Necessity of De- Siltation

De- Siltation is a critical process that goes beyond merely cleaning water
bodies. It is integral to sustainable water management and infrastructure
resilience. By maintaining water storage capacities, improving water

quality, reducing flood risks and supporting ecosystem health, De- Siltation
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contributes to the overall stability and functionality of water resources and

infrastructure. Here’s a breakup of the reasons listed:

1. Increase Storage Capacity: Desilting is a crucial operation for
maintaining and improving the storage capacity of reservoirs and
basins. By removing accumulated sediments, it is possible to restore
or even increasc the storage capacity of these water bodies
significantly.

2. Restrict Inundation: Removing silt helps prevent overflow and
flooding in surrounding areas, ensuring better control of water levels.

3. Safeguard Bunds and Flood Banks: Desilting helps protect these
structures from being undermined or weakened by sediment buildup.

4. Reduce Vegetative Growth: Excessive sediment can encourage
unwanted vegetative growth, which can further obstruct water flow.
Desilting helps manage this growth.

5. Channelization of Flow: Proper De- Siltation helps in maintaining the
designed flow paths and channels, improving water management and
reducing erosion.

6. Strengthen the flood Management Infrastructure: The removed silt can
be used for strengthening flood guide bunds, earthen embankments,
and addressing gullying issues., contributing to better flood
management infrastructure.

7. Reduce Flow Velocity: Reducing the flow velocity of water in
channels, rivers, or streams 1is crucial for effective water
management, erosion control, and maintaining ecological balance.
One key method to achieve this is by clearing out sediment, which
can accumulate over time and affect the flow dynamics of water
bodies.

8. Upliftment of Socio-Economic Conditions: Improved water management
and reduced flooding can lead to better living conditions, agricultural
productivity, and overall socio-cconomic benefits for the surrounding

communities.
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3.0. Project Description:

Nature of the project

De-Siltation activity in Upstream of Palachur Anicut

of Swarnamukhi River

Size of the Project

De-Siltation— 28782 CBM.

Location of Project

District & State

Tirupati District, Andhra Pradesh.

Village & Mandal

Pullur Village of Pellakuru Mandal

Land Availability

1.92Ha.

Nearest Village

Dainedu Village at a distance of 1.13 Km

Proponent The Executive Engineer,
Water Resources Department,
Nellore South Division, Gudur.
Toposheet No. 570/9

General Climatic Conditions

Annual rainfall

670 mm

Min and max temp.

13.5°Cand 34.4° C

Historical / Important Places

Nearest human

settlement

Kalavakur at a distance of 1.31 Km

Nearest town/City

Pulluru is at a distance of 1.41 km

Nearest railway station

Yellakaru Railway station is at a distance of 8.90

km

Nearest Barrage

Palachur Anicut at a distance of 1.09 km

Location of desilting

point

U/s side of Palachur Anicut
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3.1. Brief Description of the Desilted area:

Pulluru is a Village in Pellakur Mandal in Spsr Nellore District of Andhra
Pradesh State, India. It belongs to Andhra region. It is located 82 KM towards
South from District headquarters Nellore. 7 KM from Pellakur. Pulluru is
surrounded by Thottambedu Mandal towards South, Srikalahasti Mandal towards
west, Buchinadidu Khandriga Mandal towards South, Ozili Mandal towards

North.

The Swarnamukhi is an east flowing river Basin having a little catchment area
of 3225 km®. It grows at an altitude of 300 m in the Eastern Ghat ranges near
Pakala village in the Chittoor district of Andhra Pradesh at 13° 28N and 79°
09'E. Tt runs generally in the north-eastern direction passing through the
famous Tirupati Hills before joining into the Bay of Bengal. Its total length is
130 km. This is an independent river and receives no major tributaries and

therefore its flow depends only on rainfall in its upper catchment.

4.0 De- Siltation point specifications:
The desilting point meeting the restrictions concerning man-made structures

and natural formations.

1. Desilting point is on the D/s side of Palachur Anicut and meeting the
200 m and L/5 (345/5=69 m) whichever is higher.

2. Appx depth suggested 1-2 m(however considered 1.0 m)

3. Below bed level De- Siltation not considered

5.0 METHOD OF DE-SILTATION:
The De- Siltation project spans an arca of 1.92 hectares, which is currently dry
and De- Siltation activity done by manually. The favorable dry conditions
allow for efficient manual De-Siltation, ensuring thorough removal of silt.
Tractors are used for the transportation of the removed silt. The silt is
efficiently moved to the designated dumping area, ensuring smooth and
continuous operations. Daily logs are maintained to track progress and ensure
accountability. This includes documenting the activities of the laborers, the
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volume of silt removed each day, and the number of trips made by the
tractors.

The Executive Engineer (EE) from the Water resource Department regularly
monitors the project to ensure it is progressing as planned and to address any

issues that may arise.

e Storage yard details: Temporary storage yard is there near the de-siltation

area for disposal.

e Temporary Approach road: A temporary approach road is available from
Pullur Village to the desilted area. The plan aims to ensure minimal disruption
to the local community and environment. To achieve this, clear signage and
safety measures will be implemented, ensuring smooth and safe transit for all

USErs.

Activities involved and prerequisites for desilted material storage,

segregation and disposal

The desilted material generally contains rocks, pebbles, silt, grit and sand
particles. This configuration indicates a mixture of various granular substances,
ranging from large, coarse elements like rocks and pebbles to finer particles such

as silt and sand.

Contour trenches provided along the siltation yard to avoid sedimentation in to
the river.

The process of handling desilted material involves several activities and
prerequisites to ensurc proper storage, segregation, and disposal. Initially, the
desilted material must be collected and transported to designated storage arcas.
These areas should be prepared in advance, ensuring they are equipped to handle
the volume and type of material expected. Proper containment measures must be

in place to prevent environmental contamination and ensure safety.

Once stored, the material must be carcfully segregated. This involves identifying

and separating useful components from waste. For example, any sand found

14




within the desilted material, which can be useful for construction or development
activities, should be identified and separated. Segregation must be done
efficiently to maximize resource recovery and minimize waste.

Following segregation, the final stage involves the utilization or disposal of the
segregated materials. The desilted material can be used for strengthening the
bunds of reservoirs or canals, which is crucial for maintaining the structural
integrity and capacity of these water bodies. This use not only helps in
reinforcing the infrastructure but also ensures that the material is put to
productive use. If any sand suitable for construction or development is found, it

should be handed over to the District Collector for further disposal.

5.1 UTILISATION OF DESILTED MATERIAL:

The desilting process is planned over a span of one year, with an annual target

of removing 28782 CBM of silted material.

The de-silted material from the reservoir is to be managed in an
environmentally responsible manner, ensuring its utility and compliance with

state policies and regulations.

The primary use of the de-silted material will be for the strengthening of the
bunds of the reservoir/canal. This helps in maintaining the structural integrity
and capacity of the water bodies. If any sand, useful for construction or
development activities, is found within the de-silted material, it shall be

handed over to the District Collector for further disposal.

The District Collector will oversee the disposal of sand from the dumping
locations, in accordance with the state's sand policy and in strict compliance
with all relevant directions from the Ministry of Environment, Forest and
Climate Change (MOEF&CC), as well as orders from the National Green
Tribunal (NGT) and the Supreme Court (SC), will be strictly followed while
disposing the sand.

This method cnsures that the de-silted material is utilized cffectively,
15




contributing to the structural upkeep of water bodies and providing resources

for construction, while adhering to regulatory and environmental guidelines.

6.0. Description of Environment -Baseline Studies

6.1

6.2.

6.3.

Catchment Area: The Swarnamukhi River is an East Flowing river basin
having a small catchment arca of 3,225 Sq.Km. The Swarnamukhi is a river
in southern India. This is an independent river which rises at an elevation of
300 m above sea level in the Eastern Ghats ranges near Pakala in Tirupati
district and flows through 130 km towards the Bay of Bengal.

Topography: The Swarnamukhi River rises at an elevation of 300 m above
sea level in the Eastern Ghats ranges near Pakala in Tirupati district and flows
through 130 km towards the Bay of Bengal. The south- western part of the
sub-basin which lies on the eastern slopes of the Western Ghats is hilly and
highly undulating and covered with dense and evergreen forests.

Climate: The climate in Western Ghats with an average elevation of 1200m,
receives an annual rainfall of up to about 4,500 mm (average 2,300 mm),
average annual evapotraspiration of 1300 mm and an annual average
temperature of 24 °C.

The climate of the region is governed by its location in the tropics and by
the monsoon. The climate of the south-eastern coast of the Bay of Bengal
is characterized by the annually recurring secasonal monsoons, which divide

the year in to four seasons as Indian Meteorological Department.

v" The winter season of the ycar from December to February predominantly

north winds and recorded coolest season of the year.

The summer season (Pre monsoon period) from March to May predominantly
W and SW winds and is hottest part of the year.

The South-West monsoon tropical rainy season from June to September is
characterized by predominantly South-west winds.

The Post monsoon period (North-cast monsoon) from October to November
when predominant winds are North-east and wind changes the direction from

North-east to North-west or west when, cyclones are active in Bay-of-Bengal.
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Air Environment: during De- Siltation and utilization

Methodology of Sampling and Analysis

Air samples collected were tested for the following parameters

e PMy
. PM; 5
® Sulphur Dioxide (SO»)
. Oxides of Nitrogen (NOy)
. Free Respirable Silica
The sampling and analysis of ambient air quality parameters was carried

out as per the procedures detailed in relevant parts of IS: 5182 (Indian

Standards for Ambient Air Quality Test Methods).

The methods wused for determining the above-mentioned

parameters and furnished in the below Table.

S. | Parameter Technique Technical Protocol Minimum
No. Detectable
Limit
(mg/m3)
| Respirable Dust Sampler 1S-5182 (Part-XXIII) 50
PMg (Gravimetric method)
5 Fine Particulate Sampler 1S-5182 (Part-XXIV) 50
PM 55 (Gravimetric method)
Sulphur ;
3 Modified West and Gaeke I1S-5182 (Part-IT) 4.0
dioxide
g . | Praseor Jacob & Hochheiser IS-5182 (Part-VI) 4.0
Nitrogen

17




Free OSHA (0142)
Respirable Personal Respirable Dust (Occupational Safety 35
Sifica Sampler and Health
Administration)
Existing Ambient air quality-Near Barrage
S.No | Parameters Unit Results NAAQ
Standard
1. Sulphur — Dioxide (SO»,) Mg/m?J 11.3 80 (24 hours)
2. Nitrogen — Dioxide (NO,) Hg/m3 14.8 80 (24 hours)
3. Particulate Matter size less ng/m3 42.7 100 (24 hours)
than 10p
4. Particulate Matter size less ng/m3 24.1 60 (24 hours)
than 2.5

Free respirable Silica was also monitored and found to be below 0.05 mg/m?

6.4 Water environment

Baseline water quality data (physical, chemical and microbial properties) of
the reservoir water shall be analyzed before the De- Siltation process. The
parameters shall be analyzed at regular intervals during De-Siltation to check if

there is any deterioration in water quality due to the process.
River sample analysis will be carried out for the following parameters.

Source of water: River water
e Physical Parameters
¢ Chemical Parameters

e Microbial Parameters

Fresh Water Requirement:

Source: The source of water is through Water tankers /river

S.No.

Purpose

Quantity

1.

Domestic

0.3 KLD
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Total 0.3 KLD

Generation of waste water:

S.No. Purpose Quantity Method of Disposal
1, Domestic | 0.1 KLD Septic tank followed by soak pit
Total 0.1 KLD

Baseline data parameters prior to start operations

SNO PARAMETER UNIT VALUE
01 Color hazen <2
02 Turbidity NTU 5
03 Total suspended solids Mg/l 22
04 Biochemical oxygen demand - | Mg/I 06
BOD 3 day

Sampling during De- Siltation operations:

Noise Environment: Baseline environmental noise measured as

below
S.N.O |LOCATION UNIT VALUE

Day-53

01 Pulluru village dB(A)
Night-32
Day-56.5

02 Near Barrage area dB(A)
Night-41

6.5. Soil Environment: Base line soil quality to be checked at storage yard for

the parameters like-organic carbon, silica and soil moisture
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7.0 PREDICTION OF IMPACTS AND MITIGATION

MEASURES: AIR ENVIRONMNET:

Since the operations are conducted manually, there is no anticipated increase in
SO: levels. However, the movement of tractors can lead to the generation of
fugitive dust. Fugitive dust is an important consideration due to its potential
impact on air quality and health. Tractors operating on unpaved surfaces can
disturb the soil, leading to dust emissions. The level of dust generated will
depend on factors such as soil type, moisture content, and the frequency of

tractor movements.

MITIGATION MEASURES:
Dust Control Measures:

e Watering: Regularly water the areas where tractors are operating to minimize
dust. This can be done using a water truck or other spraying equipment.

e Dust Suppressants: Apply dust suppressants or binders to the soil to reduce dust
generation. These can include chemicals or organic materials designed to hold dust

in place.
Operational Changes:

e Speed Limits: Implement and enforce speed limits for tractors to reduce dust
generation. Slower speeds create less dust.
e Route Planning: Designate specific routes for tractors that are less likely to

generate dust. Avoid using unpaved or loose-surface roads if possible.
Maintenance:

e Tractor Maintenance: Regularly maintain tractors to ensure they are in good
working condition and reduce exhaust emissions and potential dust generation.

e Surface Maintenance: Regularly maintain and improve the surface of roads and
work areas to minimize dust. This could include compacting surfaces or adding

gravel.
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WATER ENVIRONMENT:
Turbidity:

In this desalination process, turbidity is not typically a direct outcome of the
desalination process itself. While turbidity is not a direct result of the desalination
process itself, it may occur due to disturbances or impurities present in the dam
reservoir. Particles or impurities in the reservoir could become concentrated during
the desalination process. Agitation or stirring of water during certain stages of the

process might temporarily increase turbidity.

Mitigation Measures: -

e Pre-Process Assessment: Conduct a thorough assessment of the reservoir to
identify and quantify impurities.

e Controlled Operation: Implement measures to minimize agitation or stirring of
the reservoir water to reduce the potential for increased turbidity.

* Monitoring: Establish a monitoring program to regularly check turbidity levels

and ensure they remain within acceptable limits.

Noise Environment:

Impact:

The noise level at the site is anticipated to experience a minimal increase due to
several factors, including vehicular movement and labor activities. Despite this
anticipated increase, it is important to note that the impact on nearby communities,
workers' health, and overall site operations is expected to be negligible. However, it
is crucial to implement effective mitigation measures to ensure that any potential

effects are minimized.

Mitigation measures:

Maintenance:

e Regularly maintain machinery and equipment to minimize unnecessary noise.
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e Ensure that all vehicles are in good working condition to reduce noise emissions.

Engine and Exhaust System Checks:
e Regularly monitor the condition of engines and exhaust systems to ensure they are
functioning correctly.

e Repair or replace any defective parts that could lead to increased noise levels.

Tire Maintenance:

e Check and maintain tire pressure and tread to reduce road noise.

Protective Measures for Workers:
e Provide appropriate personal protective equipment (PPE) such as earplugs or
earmuffs.

e Ensure compliance with occupational health and safety regulations related to noise
exposure.

While the anticipated increase in noise at the site is expected to be minimal and
manageable, proactive measures are essential to mitigate any potential effects. By
implementing the outlined mitigation strategies, the impact on nearby communities,
workers, and site operations can be effectively minimized. Regular monitoring and
adjustments will ensure that noisc levels remain within acceptable limits and that the

site operates smoothly.

Flora and Fauna:
No endangered species are found in the study area. No schedule — I species are

found within 10km radius from the proposed project site.

Ecology & Biodiversity:

While the proposed de-silting activity will have some negative impacts on the
aquatic environment in the short term, these are temporary and localized. The
long-term benefits, including improved water quality, restored habitats, and
increased ecosystem resilience, arc anticipated to significantly outweigh these

initial drawbacks, leading to a healthier and more sustainable aquatic environment.
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8.0 Safety during de-siltation Operation:

Task: Laborers use shovels and hoes to scoop up desilted material and transfer it into the
tractor.

Risk: There is a potential risk of injury to workers standing on the opposite side of the
loading area due to overthrown desilted material containing pebbles.

Precaution: Ensure that a first aid kit is readily available on-site to address any potential

injuries promptly.

8.1. Measures to Prevent Accidents during Loading

Tractor Positioning: Position tractors at a lower level relative to the desilted
material to ensure that the loading process aligns with ergonomic standards.
This adjustment minimizes strain on workers and reduces the risk of
musculoskeletal injuries.

Single-Side Loading: Conduct the loading operation from one side of the tractor only.
This practice helps in maintaining stability and prevents the risk of the tractor tipping
over or becoming unstable.

Gloves and Safety Shoes: Ensure all workers are equipped with appropriate gloves and
safety shoes. This protective gear is crucial in safcguarding against injuries from sharp

objects, heavy loads, and other potential hazards during the loading process.

8.2. Environment and Social Safeguards

Desilting of reservoirs is a crucial maintenance activity aimed at removing
sediment build-up, which can affect water storage capacity, quality, and
ecological balance. However, the de-siltation is being done with careful
consideration of environmental and social safeguards to ensure that it does

not cause undue harm.

9.0. Disaster management:

9.1. Flood Management:
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e As soon as water levels begin to rise significantly, activate a loud and continuous
siren. The siren should be clearly audible to all personnel working on-site and
nearby areas.

e C(Cease all dredging activities immediately upon hearing the siren.

e Promptly guide all workers to evacuate the site in a calm and orderly manner.

e All equipment and vehicles present at the site should be moved to a safe location.

e Maintain a list of emergency contacts for quick communication with local

authorities and emergency services.

S. No. Item Cost/Remarks

Existing land as the activity is in barrage /
1. Land Cost ]
river

Already constructed Dam and there will not
2. Building cost _ o
be any construction of buildings.

The desilting will be carried out
3. Plant and Machinery
manually

4. Operation Cost Rs. 22.0 Lakhs

10.0. Conclusion:

The De- Siltation at Upstream at Palachur Anicut of the Swarnamukhi River
near Pullur Village represents a vital intervention to bolster the storage capacity
of the Swarnamukhi barrage. By addressing sediment accumulation, this
initiative will enhance the efficiency and longevity of the barrage, thereby
ensuring a more dependable water supply for both agricultural and domestic
uses in the region. Such improvements are instrumental in supporting effective
local water resource management and advancing the overall sustainability of

the region’s hydrological system.

In addition to these primary benefits, the De- Siltation process is anticipated to
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offer secondary advantages, including reduced flood risks and enhanced water
quality. Nevertheless, it is imperative to implement robust environmental
safeguards to mitigate any potential negative impacts on local ecosystems and
communities. Continuous monitoring and adherence to best practices will be

crucial to achieving the project's goals while preserving ecological balance.

The management of de-silted material will be conducted with a strong
commitment to environmental stewardship. The primary use of this material
will be for reinforcing the bunds of the reservoir or canal, ensuring their
structural integrity and operational effectiveness. In cases where the de-silted
material includes sand with potential construction value, it will be directed to
the District Collector for further disposal, in compliance with state sand policies
and all relevant regulations from the Ministry of Environment, Forest and
Climate Change (MOEF&CC), the National Green Tribunal (NGT), and the
Supreme Court (SC).
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P ANNEXURT -7 . ,68.
rrom ‘ '

Sri P.S. Rathna Reddy, M.E,.,

: : The Divisional Mines &
Executive Engineer, | Geology Officer,
Nellore South Division, Gudur.

Gudur. -

Letter No.EE/NS. DIVN/GDR/ATO/  gg, ")
Sir, ' 4

Dated: oLy . 09.2024.

Sub:- Mines & Minerals - Proposal for Desiltation of sand at U/s of

Swarnamukhi Barrage near Gudali village of Kota Mandal -Report
Submitted- Regarding.

Ref:- 1. The Divisional Mines & Geology Officer, Gudur Letter Flle No.
2529/Sand /2019, Dated. 31.08.2024.

2. Deputy Executive Engineer, Vakadu Lr No. 87 E, Dt. 4.9.2024
eeeeee

It is to submit that vide reference cited the Deputy Executive Engineer, Irrigation
Sub Division, Vakadu has informed that Assistant Engineer, Irrigation Section No:l,
Vakadu along with Divisional Mines & Geolf)gy officer Gudu‘r and their staff, jointly
inspected the proposed Desiltation points at the Upstream of Swarnamukhi Barrage
near Gudali vil!agé of Kota Mandal.

The Swarnamukhi Barrage - cum- bridge was constructed in the year 2008 across
Swarnamukhi river near \fakadu (V) & (M) of Tirupati District. 'I:'he Barrage was
intended to supply water for an ayacut of 9022 acres by diverting flood water into near
by 10 Nb. of Irrigation tanks. The sand deposits are accumulated and silted up the river
bed causing hindrance, as the silted sand is removed there will be free flow of water.
and also water will reach quickly to Swarnamukhi Barrage which is located at 6.50 Km
from the proposed desiltation point. Ac'cordmgly, the preliminary survey was
conducted and it is ascertained that the following desiltation points at U/s of

Swarnamukhi Barrage near Gudali village of Kota Mandal are feasible.

¥




r Villa Geo coordinates Quantity
= & Qtyin | Remarks
e Lattitude Longitude Area | Depth Cum
14001 27.68761' N | 800(Q129.437211 E 1) 10H
! 1490134156811 N | 8000135,143211 E distance of
3 50 mtshriver
14°0131.636811 N | 8000137213211 E bankgis
Average maintained
length 2) Distance
247.00 M, of 500mts
. width maintaining
B o 96.50 mts | from -
: Area 2.30 structures %
op1
14901 26.078411 N | 800 01 32.083211 E Hac(5.85 | 150 i) Causeway
| ‘Acs) | Mts | 35700 |ii) Reach is
within FTL
of
Swarnamuk
hi Barrage

Encl:-Sketch Showing Coordinate points
at the proposed desiltation site .
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ONSENT To ESTABLISH

order No.TPT-1 11/APPCB!ZO-TPT/CTE/2024-399

e Date: 30.09.2024
’SE‘Jf ;;APPCB - ZONAL OFFICE: TIRUPATI - CTE - De-SiItatio

- -atlon activity (2,30 Ha) at
Tirupati District, b fag f:ar Gudali (Village), Kota (Mandal),
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o Consent to Establish (CTE)
o1 Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 of Air (Preventio %

4 n & Cont i c =
S i rol of Pollution) Act, 1981

Ref: | 1. CTE application received from the Executive Engineer, Water Resources
Department, Nellore South Division, Gudur, Tirupati District, through
APOCMMS at R.0, Tirupati on 16.09.2024

quantities i.e., 91,791 cum in all 0
(28,782 Cum, 27,309 Cum and 35,700 Cum).
3. Regional Officer, Nellore inspection report dated: 19.09.2024.

ek

1) In the reference 1t cited, the Executive Engineer, Water Resources
Department, Nellore South Division, Gudur, Tirupati District, has submitted an
application to the Board seeking Consent To Establish (CTE) to carry out De-
Siltation activity (2.30 Ha) at Upstream of Swarnamukhi Barrage Near Gudal
(Village), Kota (Mandal), Tirupati District, with following Proposed capacity as
mentioned below, with a proposed project cost of Rs.15.00 Lakhs (Rupees Fifteen

Lakhs only).
SI.No. Activity Extent| Capacity
1 De-Siltation activity at Upstream of 2.30 | 35,700 CUM
Swarnamukhi Barrage Near Gudali (Village), Ha
Kota (Mandal), Tirupati District

3 As per the application, the above activity is to be carried out at De-Siltation

activity (2.30 Ha) at Upstream of Swarnamukhi Barrag? Near Gudali (Village),
Kota (Mandal), Tirupati District, by the Executiv? ang1'neer, Water Resources
DeDartment, Nellore South Division, Gudur, Tirupati District.
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6)

7)

cation are menti
Th dinates of the De-Siltation PFOPOSM lo tioned beti: i
e co-ordinate e

IS " East Longitgdes——_
e o YT R T Ry
1 400'27.6876" N e e
B N %7 T N .5
TR Lt MO £ L Mt
I O S B g
PR PRy the Environmental Engineer, Regiong| 0ffi .;
site was inspected by the | e i et i flice.
j{-?&;ﬁ?\g ?3_609‘7_024 and found that it is sur rounded by
: i East + River Swarnamukhi
: River Swai namukhl_ ‘ denis ; |
gg&ﬁ . River Swarnamukhi West : River Swarnamukhi

i ‘he application and verification e
fter careful scrutiny of the app S cation repgry
Ezgifﬁﬁrg}f?ce, hereby issues CONSENT TO ESTABLISH (CTE) to your De-Ss,: .

project under section 25 of Water (Prevention & Control of Polluug“q}r},ﬁ,_ﬁ%
and under Section 21 of Air (Prevention & Control of Pollution) Ac'lt, 1981 and thy
rules made there under. This order is issued to carryout De-Siltaticn ger:

\E'I'i'f
mentioned at para (1) only.

This consent order issued is from pollution control angle only. Zoning and ot
regulations are not considered.

This Consent Order issued is subject to the conditions menticned in t

HoU

annexure.
Ais order is valid for a period of 1.0 year from the date of issue.

To

/;
=1 (}‘-ﬁ s
S JOINT CHIEF ENVIRONRENTAL ENGINEER
\X ZONAL OFFICE: TIRUPATI

Executive Engineer,

YYater Resources Department,
Nellore South Division,
Gudur, Tirupati District.

Copy to

1) The Environmental Engineer, Zonal Office, Tirupati for record purpose.

. k z "e<
2) The Environmental Engineer, Regional Office, Tirupati for information and t0
compliance.

1s

SCHEDULE - A

i ed RE
Progress on implementation of the project shall be reported to the concerned

Office: Tirupati once in three months,

. de
2, 'zﬂge Proponent shall obtain Consents for Operation from APPCB, as requlred ugct
126 of the Water (P&C of P) Act, 1974 and under Sec.21 of the Air (P&C of P)

before commencement of th

€ activity.
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ot wfm 52?::;':§ ar.]ythmg contained in thjs conditional (et sent, the Board
heretf:_a :’;’ i 19754ﬂght and power under Sec, 7 (2) of Vhfé:e(rpfcfvz;}?i;en E; Control of
s s , / e nder Sec.2q (4) of Air (Preventio:i & Conérol of Pollution) ACt,
1981 to rf iew an} or all the conditions impose herein and to make such alternation a5
geemed fit and stipulate any additiona| conditions by the r;itoa?dma 2

The Consent of the Board shall be

: exhibited in the i : icuous place for
the information of the inspection o premises at a consp p

fficers of different departments.

The Rules and Regulations notified b

‘ ‘ Y Ministry of Law and Justice, Government of India,
regarding the Public Liability Insyr

ance At, 1991 shall be followed.

. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under

1.

Sec. 25 .Of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

Compensation is to be paid for any envircnmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

The Water Resources Department shall not carry-out any activity without obtaining
Consent To Operate (CTO) from A.P. Pollution Control Board.

The Water Resources Department shall comply with the environmental safe guards as
proposed in the National Framework for Sediment Management issued by the Ministry of
Jal Shakthi.

The Water Resources Department shall comply with the order issued by the Hon'ble
National Green Tribunal and Hon'ble Supreme Court of India pertaining to de-silting of

sand/sediment from water bodies.

The Water Resources Department shall comply with the MoEF&CC, Gol, OM.No. F.No:3-
70/2020-1A [141127] dt.21.08.2023;12.07.2023 and 08.08.2022.

" The Water Resources Department shall scrupulously follow the Environment Management

- Plan (EMP), submitted to the APPCB at the time of Consent To Establish (CTE) application.

- The source of water is through Borewell/river and the maximum permitted water

- ‘onsumption shall not exceed the following quantities.

Quantity
S, Purpose
1N°' —— E 0.3 KLD
omestic
: 1 Total 0.3 KLD
Page 3 of &
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- ; eed the followino:
(\') 7. The maximum waste water generation (KLD) shall not exc 0

T~ Mode of disposal

S. No. | Wastewater| Total (KLD) |
: Dgen::taitclon — KD | Septic tank followed by soa@
. om LD
Total 04K | -

8. The Water Resources Department shall ensure compliance with the National Ambient

quality standards notified by MoEEF, Gol vide notification GSR 826, d?:16.11.2009 at the
boundary of the premises during construction and regular operational phase o the

project.

9. The Water Resources Department shall monitor the AAQ at the nearby habitation, ang
analysis reports shall be submitted to the Board once a month.

10. The activity shall not exceed the following Ambient Air Quality standards measured o
the periphery of activity - SO - 80 pg/m?3, NOx - 80 Hg/m?3, PMas - 60ug/m?, T
100ug/m?3

Noise levels: Day time (6 AM to 10 PM) - 75 dB(A) :
Night time (10 PM to 6 AM) - 70 dB(A). :

11.The Water Resources Department shall provide dust suppression measures, such as wal

spraying arrangements on haul roads, loading and unloading areas, and material handli
areas, to avoid fugitive dust emissions. f

12.The Solid waste/mud generated shall be disposed of safely without causing any fugit
emissions to the surroundings.

13.The Water Resources Department shall take necessary measures to control air pollut
generated during excavation and transportation of the material, as committed in the B

14.The Water Resources Department shall ensure that vehicles entering the river do not sf
oil or pollute the river.
t

15.The Water Resources Department

. -sil
shall monitor the river quality around the de-st
area, and analysis reports shall be

submitted to the Board once a month.

t aqué

16.'{!::;16 Water Resources Department shall ensure that the de-silting does not impac
ife.

17.Concealing the factual

failure to comply with ‘
i i i i der may i
withdrawal of this order i nNs mentioned in this or 0 llut

. e t
control Acts. attract action under the provisions of relevan




T

prejudice , :
€& to the rights and contentions of this Board in any

»

5. The order is issued withoyt
court of law.

. Board reserves its rj

fg,ThE’ €s 1ts right to .

conditions, including revocation mod'fy the above conditions or stipulate any additional
of this order in the interest of environmental protection.

| """t (24
(- JOINT CHIEF ENVIRONMENTAL ENGINEER(/C)
\ ZONAL OFFICE: TIRUPATI

o

0

yecutive Engineer,

nater Resources Department,
o|lore South Division,

ydur, Tirupati District.

ry to

ati for record purpose.

| The Environmental Engineer, Zonal Office, Tirup
Tirupati for information and to ensure

The Environmental Engineer, Regional Office,
compliance.




s of the Distriet Level g,

l‘.ﬁ;lf”c
at Collecter's Confere

p4.00.PM

officers Present;

_ Name ang D

4 of (1 i
f,— 1 | The Collector & Distric o

2 i mt C :
|2 | TheJoint Collecror, Tirupayj
‘“"}r— | The Sub-Collector, Gy

The Revenye DBici
_Hhe Revenye Division

esignation

'“_“_-__‘—‘—-—*_‘—
al Officer, Srikal

= he Revar o T e Ay shasti
> 1 The Revenye Divisional Office S =
: e Do N Sullurupety
| HaCUistrict Mines & Geology OFF i

- Trebie . ogy Officer, Tirupar

1¢ Divisional Mines & Geology Officer, Gudi
i [ Thebinep e oy

¢ Lislrict Panchayat Officer, Tirupati
9 The Regional Transport -(ﬁ)-ﬁf_c_&rﬁ,\'fﬁupmi
10 T'he Dy. Director. Gr(:uﬁ(—lm\‘.—’iﬁrADch, Tirupaii ’
11 [he Exceutive Engineer, Irrigzx!irm?)cpa ament, Tirupati.
12 The Exccutive Enginecr, Nellore South Divisicn, Guder
13 P T

| The Exceutive Engineer, Rural Water Suzply D

ept., Tirupati,

The Environmental Enginecr, APPCB, Ti

Tupat:

The Exccutive Engincer, Irrigation Depaniment, Venkaiagin,

Pichatur,

The Dy. Exccutive Engineer, Irrigation Dept.,

Sub-Divisien,

The Executive Engincer, RWS&S, Gudur

18 The Dy, Executive Engineer, WRD Dept. E
19 ‘The Assiszant Executive Engineer, Irrigation, Ozili.
20 Sri K.Prakash Rao, DEE/TBD.

KR kR

[he following are the instructions and responsibilities:

1. The District Level Sand Committec approved for de-siltation of silted up material
in the three de-siltation points in the Swamamukhi River listed in the given table,

¢s ull necessary permissions have been obtained.

.nn IU-I(J-ZU24 El
Tiry ai District,

3 : .. | CTO Qrder No., Permitted
. : Ex.lcnt CTE Olr)'tt]cr No., B s S
No.| De-siltation Point in . s
Palachur Anicut UP g !rli;‘yT‘?gEu"B(i)Z’?- ITIPT;F:TOE‘O | S ;
5 ey 1.92 202 . — '
1 | Stream, Efuilun.\\ ), “op, D, 30-09- | 404, DL)}U’] 13
i Pellakur (M) 4o 2004 ]
T e ! 13/:12-1(;'&20- |
Palachur Anicut :13!;\1»1:@&?- Tpl:‘E_TT'OEOE"- 27309/40963 |
3 | Down Stream, 1.821 'l‘PT/CTU'_’O%*f* 405' 1. 07-10-
* Diguvakalavakuru 397, [3;_‘30.0)— ot , |
aK x\{ 2012 _______-——_:-"‘—'_r'_”/*[
- (V), Pellakur (M) X o N |
pCBILO- 11 1’£\PPCB!L ; 3_700{53550
Swamamukhi ! lfzéf;(‘_'}‘lpbﬂ' TPTCT 012026 - 2 \
: . ! eV 5 .10-
: Barrage near, Gudali 2.300 1399‘ Do, 30-09- | 403 25727
\"—-—.—.____, _____},__-——- P—_
~. Total |



'\\l.-:!.Ciﬂ }\L’.\i EH.LLS I)"‘\r]i-‘ ‘ C 1 ( |l ! 1 £ [§]
¥ " \.: ‘e “ ) i
l ) LI T H. € n [& QLHL}" f 1 l 1 1
‘ ‘ 0 10( dll ¢ i i

on of intere . .
luded the rate of silted m Ink.iT/SL After detailed discussion in the
- aterial/ sand at stock poi
at stock point

tion agency lor excavation and (g
(¢

AT

ilted material/sand at the stock |
PSS \Iicc i. e = . ;
pre” 8 or calling expressi
qeeting. conc

py the DLSC Members. B gamnibolow
Fixation of cos i
X of cost of silted materi
({F~r— d material/ sand per MT
;’2'1”‘_;?411“1«] 2 ' Item Amount in R
g (o= al xcavation & Manual loading including i
supervision charges ] ] g
- Transportati ¢
N ation charges upto stock poi {
o point with 10
bl
al . track laying i
) 1\.1 np & track laying and maintenance charges
i & s arg 10
with machincry |
d Lo‘admg charges by mechanical means at Stock ZWJ‘
point.

e | Admin Charges 23
] Sub total (f=atb+ctd+e) 158
I__g GST @18% on () =
\ﬁ h Total cost of operations (h={*g) ot

i Statutory levies o5
ot G 2]

( Action: The Lxecutive Enginecer, WRD department)

on with the Mines and Geology Department, suitable land near the
ediately for stock point.
Collector, Gudur, Tahsildar Concerned

3, In coordinati
de-siltation point to be identified imm
(Action: the RDO Sullurupeta/Sub-

& Div.MGO, Gudur)

points to prevent theft and

as at de-siltation points and stock
{ from the Sand account

Install CCTV camer
The expenditure will be me

illegal extraction of sand.
2024.

-J-

(Action: RDO/Suh-collccturl'l‘nhsildm‘ Councerned)

euard the mineral and

at the sand Stock point 10 salt

at the sand depot.

“r

- Deploy police pcr:;onncl 24/7
prevent vehicle overcrowding
(Action: PSP concerned)
point 10 Qversce
ally, a training
ed by o masier

aff at the sand sale

dispatches. Addition

loading, and
roall GS&WS stafl in the district. |
8 s
' 0CeSs aneral cONSUINETS:
and book yrocess lor e neral cons
and LooKINg | 0 onsu

% ilt deploy GS&WS st

The DPO, Tirupati, W
operations. including receipts:
Program will be conducted [0

lrhinc . . 5 .

arerr W are S Ot lh{, S

to raise awarcnes N o e
._'___,,_.-——""'"_w

b

Lo

Al




XX

, Selup facilitation/call centres i the Colle

10

]mmcdimcl,\' purchase |T

ASSeLs, inclygd;

’ 1 stati ? ld[[ 0

: ﬂ‘wmncs, and stationery 19
l .

: B a5 per specifieq tequiceme ,,]CCS’ POS printing
L-o\'crcd from the Tirupati Sanq Account, 2024 NS, The expenses will pe

(Action; DM&GO, Tirup

mobile ey

ati and I)EV.M&GO, Gudur)

Clorate office (or ic or

PR E : I publie Ao

redressal, and appoint staff for their maintenanee P i
L { .

( Action:DPO, Tirupati)
‘,\Eldlme departments immediately inspeet the patta land areas for F——
ar zS Ay ‘ , . : Tl o L3 )
f""m ot t!}c (.0.Ms.No.59, Inds. & Comm, (Mines-111) Dept, Dt 01-10-2024
issued guidelines and submi reports for DLSC approv

¢ 8 . al. The details of Patta land
applications given below.

. | Pattadar Name Sy.No. Village Mandal | Fxtent
Sri G. Narasa 114/1E2, e 1
a0 alrr H i) Ac
Reddy 116-1A Molaganuru Vakadu | 20.00 Ac.
Sri Pernati 197-1 &
Karlapudi Kota | 2.Z7 Ae.
Karunakar Reddy 183-11 o | i e

(Action:EE,Irrigation, Tahsildar concerned, District Agriculture Officer,
DD,GW& WA Dept., and Mines & Geology Departments)

With the above elaboration the meeting was concluded.

Sd/- S. VENKATESWAR,LAS
Collector & District Magistrate &
Chairman, DLSC
Tirupatl

Mattested//

SO0 Benes ,.‘_".'“"‘“:- /Vﬁ'/g?_’ .

}?__// ('r__;:/rf“);/ 2(‘/

])istric(fvfﬁ;fs and Geology Officer,
Tirupati



OVERNMENT o,
%ISTRICT LEVEY, ¢ \DHR PRADESH
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I
gER No: 01/ DLSC-SA
{

/TP
SHORT TENDER/2024 (Item No.3)
FOR

Transportation,
i T Gu and Reach, Gudal;
» Tirupat; District, Andhra Pradesh,

T R |

O/o the Executive Engineer,
Nellore South Division, Narasingaraopeta,
Gudur.

l: 8919672765 Email: eensdvngdr@gmail.com
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X itina Tend

Short Tender for De-siltation, Transportation & Loading of Sand at Tirupati

District

Tender No: 01/DLSC-SAND/TPT/2024 (Item No.2)

Time schedule of various tender related events:

Dated:21.11.2024,

:Schedule sale opening Date:

22.11.2024 at 11.00 AM

| Schedule sale Closing Last date/time

29.11.2024 at 3.00 PM

LBid Submission Closing date

29.11.2024 at 5.00 PM

| Technical Bid Opening Date:
LPrice Bid Opening Date:

30.11.2024 at 11.00 AM

30.11.2024 at 3.00 PM

-

| Technical and Price Bid Opening Address:

The District Magistrate & Collector, Tirupatj

[
|

 Contact person

Executive Engineer, Nellore South Division,
Gudur. Cell: 8919672765 Email:
eensdvngdr@gmailcom }

D’ender Ref No,

— ]

01 /DLSC-SAND/TPT/2024 (Item No.3) |

—

District Level Sand Committee, Tirupati District reserves the right to:
i rejectany orall bids without assigning any reasons whatsoever,
i.  reschedule / pPostpone the bid date

stage of the bid process,

(5) due to any unforeseencircumstances at,

fit.  Cancel or annul the entire bid process without assigning any reasonswhatsoever,

Data Sheet
oy Parameter Details In Rs
No
1 Base Price per Metric Ton Fixed by the DLSC 135/-
5 Estimated Contract Value of the Base Price X ’I‘ptal' EC approved 72,29,250/-
Reach Quantity in MT
3 Bid Document Fee Rs.10,000/- + GST 18%, 11,800/-
, . 10% of the ECV (Estimated -
4 Bid Security (EMD) Contract Value) 7,22,925/
30% of the ECV (Estimated
S Performance Security Deposit Contract Value) after 21,68,775/-
confirmation
Tender less more than 25% of the
estimate a BG for the difference
6 ASD between the tender amount and
75% of the estimate value should
be submitted by the Tender.

Note:- The maximum allowed tender excess percentage is + 5% only.

Details of the Reach
Pape 2 of 25
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CONTENTS OF THE BID DOCUMENT

i.  Scope of Work & ECV (Base price) & the Schedule

...........................................
......
........
...........

..........
......
.....
.........

.....

{
........................
............................................
.........................
...................
.,

i

................
--------
..........
......

Annexure: 2 - Bidder Details ... e L T

Annexure: 3 = Fulfilment of Technical eligibility Criteria...onn.

T TR,

Annexure: 4 = Fulfilment of Financial Eligibility Criteria....ooiinn. e e
Annexure: 5 - Declaration against BIACKHStNG wew..uvsmmssscmssstssimsssess sttt
Annexure: 5 - Declaration on Mineral Revenue Arrears.......... e e
Annexure: 6 - Format for Power of Attorney for Authorized SIBNALONY.vvvviviienii

Annexure




A ‘lp'

Gm_‘.,-n:m-nt of Andhra Pradesh W
as ann =
A5 ind & Com ounced Free Sand Mining Policy 0024, vide

\o. (Mines-III) Dept, dt: 08.0
+Y6.07.2024 & 66 Ind & Com (Mines-111) Dept,

‘(}.9 024 with the following objectives:

: d avai
\jaking A lable to consumers at affordap| t
able rates

r and visibili
y ibility on the sand operations

I l‘an_c,parenc

b Vent]'O]l Of any SCOpC f()l' lllcgal Sa [l b4 i
;3 l ' - : 1 . 1.1 CX(;H\"H‘ ””} éJ_’.‘ !!-“]l" ) .t, f } & -j} - ,.‘-g’ ¥ i :v?(n
: - - ..[ rtation T ”“u?' 1 all CiiCCLIvVe

g

Ei%-jjlnpliance with all environment

gco reme Court Hon'ble Hi ental regulations and orders issued by the Hon'ble
| sup ) igh Court and Hon'ble NGT, so as to mitigate the

géjﬁqironmental impact of sand excavation

adaad and
jaged and

. per the Free S i .
f}s pEr and Policy, all sand operations at district-level shall be mar
_py a District L :

o0 DY evel Sand Committee (DLSC), which includes appointment of gualified
idder i - iy

g;sfu] Bidders and suppliers for various activities viz. excavation and loading of sand,

%

[
I
[
i
¥
¥

tation of sand, setting up of CCTV cameras etc.

y for De-siltation of Sand at
t in Gudali Reach and
ct, Andhra Pradesh.

This Bid document is being issued for Selection of Agenc
Sand at S. No. 409 of Gudali Village Stock poin
g Gudali Village, Kota Mandal, Tirupati Distri

pading of
i;purtation, Stockin

Qualified bidders are hereby invited to review the details of the sand reach, submit their

Lﬂlty and offer Price bids as per the procedure detailed in this bid document.

pof Work:
;;Successful bidder s
i‘Wth the approved Pl
_;ﬂil'ectives given by DLSC. S
“as per the directions of pLSC.
deploy machine

les as directed by DLSC.
num

anpower to excavate Sand in accordance

hall deploy the necessary m
an, conditions of Environ

uccessful bidder shall exc

mental Clearance and as per the

avate minimum daily production

ry to make heaps and load sand from Stockyard into

-
‘;Transporter shall

ber of man power for sand excavation at

e dispatch vehic

* Successful bidder shall deploy adequate

20
| feach, GPS fitted tractors for transportatio
‘ma r maintenance

%:'machinery (Poclaiﬂ/ JCB) a

n of sand from reach to stockyards and
and loading the sand into

t stock yards fo

area identified by the

“nsumers vehicles. ; | i e
toclkyarc ne

e p
E?“SUCCCssful bidder shall maint

%%D,is_triﬂ Administration for this
imited to th

?

_ Mcludes but is not 1

8

ain the gand S
Jarified that maintenance of stockyard

purposc, It is €
e maintcﬂﬂﬂcc

of haul road, maintenance ramp and

Page 5 of 25
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23

approach route up to nearest access road, proper lighting arrangement, 4 the

required for proper operation, management and security of sand stockyar Hoy,

Successful bidder is not required to make payment of lease rentals for lang idey,

for stockyard.

Successful bidder will provide necessary infrastructure for DLSC staff, incly,

temporary/portable site office, guard cabins etc. with power backup.

f.  Successful bidder shall sccure perimeter of the dedicated sand bearing areq ¢, i

illegal mining outside the designated reach. Successful Bidders shall be held respop,

if any such activity takes place within the designated reach allotted to him.

Successful bidder shall erect boundary pillars and shall ensure that the eXcavatig,

not takes place outside the demarcated area/ lease boundary.

h. Successful bidder shall make necessary investments and expenses to Mitigate
environmental risks.

I Successful bidder shall attend any other activity incidental to Sand mining apart
the indicated list provided above or as instructed by DLSC.

J. Payments shall be made to the successful bidder as confirmed by digital receipts
registers maintained at stockyards by in-charges.

k. The Successful bidder shall excavate the sand in the reach till exhausting the
approved quantity of 53,550 Metric Tons or 3 Months from the date of issue of v

order whichever is carlier.

Base Price/Estimated Contract Value (ECV):

The Estimated Contract Value (ECV) is detailed below by finalizing the Base Pric
Rs.135/- per Metric Ton (exclusive GST) as fixed by DLSC for Sand Operational Cost inclu
of Charges for manual excavation, loading into tractors at reaches, transportation of s
from reach to stockyard, formation of ramps & maintenance of roads, maintenance of st

yards including heaping and loading of sand fromstockyard to consumers vehicles:

1. Total Quantity in Metric Tons for excavation in the Reach 53,550 Mts.
2. Base Price per Metric Ton : 135-00
3. Total Estimated Contract Value in Rs: (1) X (2)] : Rs.72,29,250/-

Detailed Responsibility of the selected agency:

a. Successful Bidder must prohibit the entry of heavy vehicles near sand reaches. T
sand excavated from sand reaches must be transported to the designated stockyal
through tractor trolleys only.

b. Successful Bidder shall maintain daily excavation, transportation, dispatch and sto
registers at the sand reach.

c. Successful Bidder must ensure that sand is ¢xcavated manually from the sand reach

Page 6 of 25




%35* R T | o, e EAMEIATY

(& ~ 2 JCB

i . . of sand from san Machine et

At d reaches, €tc., should not be used for

il

N ¢

‘ o] Bidder

-~€55‘ui - shall procure and instal] G

sand from re 2 PS n Flaes

ort ach to stockyard) as g all the deployed tractors (used to

as dl“..'(‘{(}(_i b\' I}] SC - ¢ | B 11 h’ﬂl
= it .o ccessiu >1C cler Sllc

sible for upke .
grespon P¥eep and mainten

. ance of such COpa ;
‘ ssﬁll Bidder shall ensure such GPS installed in their vehicles.

€ compliz .
" 1})}1(1!}(‘(\ »

! A ¢ of MoEF, NGT

léﬁofﬂble court, Act, Regulation or EF, NGT and Order/Judgment of

»

sand i

ﬂl]’y I.“‘”Ul'
s Iegulatory or st;
atory or statutory requirements applicable

ning, transportati
1 - .
ation, stocking and loading activit
. 2 acuvily.

| essful Bidder shall be requirec

gccd E oo required to abide by all Applicable T ; ; ¢

to olicy of Iy 4 . ! able Laws such as but not

aite ] AP, Mines Act 1952, MMDR Act 1957 APMM( ; ,
s 57, APMMC Rules 1966 and

o _
5 er applicable law
9r0th 12! law, rule amended from time to time

.ccessful Bidder shall be responsi
:I ments installed i responsible for upkeep and maintenance of such GPS
ettt ed in the vehicles engaged by them.
ration,

. cessful Bidder shall giv Lhe
uc give preference to the local people in employment for €xcay

}anSPOTtation' stocking, loading etc. of sand

\ the personnel en :
i the P gaged by the Successful Bidder in connection with the performance

cthe work shall be th hathigis ) :

! e responsibility of the Successful Bidder and no claim shall lie
inst DLSC 1 )

guns LSC in respect of non-payment of wages or remuneration of any description

failure on the part of

4e by the Successful Bidder to his/ their employees or for any

e Successful Bidder in the discharge of his / their obligations to hid/ their emp!lo;

ty Criteria:
(riteria Specific requirement Documents required to be
enclosed i
' Bid The Bidder shall pay 2 bid documentin the shape of DD drawn in favor of
ament Fee fee of Rs.10,000/- + GST 18% ='Sand Account 2024, Tirupati
Rs.11,800/- payable at Tirupati. |
Bid Security ofln the shape of DD drawn in favor of

|Security / [The Bidder shall pay &
Sand Account 2024, Tirupati

nest Money an amount equivalent t . :
payable at Tirupat:

posit (EMD) [ECV. Rs: 7,22,925/-
r————'—_’————"‘—_.——.a——'—‘—"__'——-*_-——*—' i
a  registered ~ Certificate  of Incorporation,

o 10 % of the

Legal Bidder should be ‘ |
Entity company partncrship. ﬁn_n/ :\'Iczlnoranchl}n of '.‘\g,frccmcn[,%
: proprictorship firm/Registration fgrt-lclc‘:»: , ol : lfxlssocmnon (or)
Contractor having valid PAN and ;:t:;};;(l‘l‘ili;u .
e . Registration Certificate
v JV with boats men society for
dredging in water bodies
s GSTIN, GST Registration
» PAN Card
v Latest Saral
. PF certificate for employees




Bidder

turmover

average annual turnover of INR 2.00|
Crores per vyear from

operations during the last
inancial years i.e. 2021-22, 2022-23

and 20’23—24_

The bidder should have a minimum(Certificate

uditor / Independen, v

IndianAccountant, supporteq b 1
threefrom the audited Balan,

Profit & Loss Account,

from  the g~

“)!ag
Chyj
Cx|

h 61

€S

State Government Undertaki
due date of submission of bids

4 Bidder The bidder should have a positiveCertificate from
| Net - Worth |net-worth of Rs.4.00 Crores in anyAuditor |/ Indcpcndent o at!
I vear between 2021-22 and 2023-24 Accountant, supporteq by :;;
! from the audited Balance Shed
| Profit & Loss Account. Ct

5 | Technical a) a)The Bidder should have » Copies of \-Vorlm:é
| capability executed civil  works(R&B), completion Certificate Of;
Irrigation and APMDC of value project(s) :
§ not lessthan 2 Crores in any one
1 vear during the last 5 financial
_1 years, ;
5 b) The Bidder should have executed| » Copies of Experience certig

minimum quantity of de -siltation with counter signature by
of sand excavation competent Authority. ;
(Manual/Mechanical) and |
transport from reach to stock
yard about 3.00Lakhs MTs in| > Copies of Experience certifi
any one year during the last 5 with counter signature by
financial years. competent Authority.
c) Bidder must present evidence
of ownership i hiring
agreement for following
machineries /equipment » Ownership of / proof of hi
Equipment/Machin Nos equipment
ery _
Tractors 10 1
» Hiring of equipment - Vi
Hiring Agreement with ow
and copy of proof of ownershi
Authorized |A power of attorney/copy of BoardOriginal Power of  Attont
6 | representative resolution in the name of person(notarized)/ Board Resolution Ct
from bidder [signing the bid having attestation of the signati
of the authorized person
T Nodues  [The bidder shall not have any MineralA notarized affidavit on NJ St
Revenue  dues  either to thepaper worth of Rs.50/- statmg.tf
Department of Mines & Geology orthey are not in Mineral Rf‘:‘-‘t’”}
APMDC Ltd., dues and will be held responsible
any  further  action mdu[(,li
termination if it is proved at & d;
date that they are in arrears
Blacklisting  The Bidder shall not be in Blacklist oflA notarized affidavit on NJ Staf

ing th
any CPSU/ State PSU/ Central orpaper worth of Rs.50/- stating ™

they are not black listed b}’ss‘é
CPSU/ State PSU/ Central of 3
Government Undertaking E“} tHl
be held responsible for any g
action including termination rdai
contract if it is proved at a late i
that they are black listed.

ng on




epu T

One bidder can
eaches only. make bids up_-{é i i e

|
|

"Document fee:
- dch are required to remit a non-ref
undable bid document fee of }&;,](',J()r){;/_
shape of DD

y Indian Nationalize
zed Banlk in favor of 8and Acecount 2024, ’l‘xrup'ats 9‘::‘;;!?‘)1(?

{11,800/ - (Rupees Ele
ven Thousand and Eight Hundred only) in the

i

10% of the ECV in

b .ors are requi : - .
ders quired to pay a Bid Security of an amount equivalent to
ount 2024,

gpe Of DD drawn from any Indian Nationalized Bank in favor of sand Acc

payable at Tirupati District, along with their technical bid.

%.h r Conditions:

i

Thc offers without Bid Document

The Bid Security of the unsuccessful bidd
tion of the bid. In case€ of t

Fee and Bid Security (EMD) will be rejected.
fifieen (15} wot king

the samc wiil DE

ers will be returned within

days of finaliza he successful bidder(s},

refunded post submi
EDLSC shall not be liable
Ejhe same shall be interest free.

g:}I’hr: Bid Security shall be forfeite
modifies the Bid du

s in a Corrupt Prac

ssion of Performance Security Deposit (PSD).

e Bid security deposit so ma

to pay any interest on th
d by the DLSC in the following events.
ring the Bid validity p¢

tice, Fraudulent Pract
in Clauses of

Ifa Bidder varies/ riod: or
If a Bidder engagc ice, Coercive Practce,

?Undcsirablc Practice ©

r Restrictive Practice as specified t+his Bid

Document; or
s not submit the Price bid; or
.d in this Tender

Ifa Bidder doe
If a Bidder withdraws its bid during the period of bid validity as specific
';DOCUmcnt', or o ' L ; ,
' fails t0 furnish psDh within the specified Ume limit to furnish
r,
Tender Document; or

:H the Successful Bidde .
1in this

the Performance Securi

If& bidder docs not acce
bide by any 0

Jriod prese :ribec
L0A) or fuils to sign the Contract
her terms and conditions of the LoA/Contract Agreement.

ther terms &0

1Agre‘3ment or a

v GST
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3. Preparation of Bid Documents:

_ ; : documents j 2]yt
1. The Technical Bid and all related correspondence and = rdduon to.

bidding process shall be in English language. For the purpose of illterprctaunn 1

evaluation of the Bid, the English language translation shall prevail. ‘
i The Technical Bid submission shall necessarily contain a table of contentg along \,
page numbers.
ili. The Technical Bid submissions shall be typed or written in indelible ink and Signeg
the authorized signatory of the Bidder who shall also initial each Page. The Techni(
bid submissions written in pencil will not be valid. In the case of print and publigy
documents, only the cover shall be initiated. All the alterations, omissions, additjop,

any other amendments made to the technical bid submissions shall be initiateq by ¢

persons signing the Bid submissions.
iv.  The Technical Bid submissions and accompanying information shall be complete 4,
strictly as per the requirements in the Bid Document.

Erasing and overwriting shall be avoided in the Bid submissions. If any corrections 5

V.
to be made, the part to be corrected shall be neatly written duly attesting {
correction.

vi. The Bid submissions shall be duly signed by an authorized person. The power

attorney shall be submitted along with the accompanying documents. DLSC may reje:
outright any Bid unsupported by the adequate proof of the signatory's authority. T!

decision of DLSC in this connection is final and binding on the bidder.

i
4
{

4, Cost of submission of bid:

The Bidder shall bear all costs of preparation and submission of Bid. In no case wﬂlg

the DLSC be responsible or liable for such costs of the Bidder, regardless of the conduCt‘;

i

outcome of the process of evaluation of Bids.

f

5. Process of submission of bids:

1.  The bidder shall submit their proposal in two Se€parate sealed covers i.e., Technical B;
& Financial Bid. Technical Bid with al] required information, documents and Bf
documents (BID document and its enclosures + EMD + Tender Fee) [Anncxures-l to7§

Financial Bid with duly signed price quotation/offer (Annexure-8). =

{

H
i

i
j
|
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8. PeriodofValidityofBids:

Validity date is 30 days from the last date of submission. A proposal valid for 4 short,
period may be rejected as nonresponsive. The DLSC will make its best effort to COmpletq y,
tenderprocesswithinthisper‘iml.[m:nsu ofneed,theDLSCmayrequestthebiddersto extenq .
validity period of their proposals.Bidders who do notagree, shall have the right to refusg |
extend the validity of their proposal and under such circumstances, the DLSC shq) ne

consider such proposal for further evaluation.
9. Withdrawalofbids:

NoBidshnIlhewillulrnwninthuinlurv;nlhctweunBids;ubmissionandtil]dcc]arationof

L1Bidder.AnysuchwithdrawalofBid,shallresultinforfeitureofBidsecu rity.

10. DI.SCsrightt(mcccpt/:'ciectbids:

’I‘heDLSC1'eservesLherighttoacceptorrejectanyBidandtoannultheentir’eBid process andreje
all Bids atany time priorto awardofthe contractwithout incurringar
liabilitytotheaffectedBiddersoranyobligationtoinformthebiddersastothegroundsfor the DLSC
action,

Specifically, if the lowest price received during tender is unreasonable or it
unacceptable on ground of being too high or too low compared with estimated price, DLS
reserves right to seek justification of the price from L1 Bidder. If the price is not considere
reasonable, DLSC may not accept such Proposal and go for another bid process.

In case of similar proposals / any other such circumstances, DLSC reserves the right t

select L1 through Lottery.

11. Acceptance of offers:

i.  Acceptance bytheDLSC willbecommunicatedbyE-Mail/RegisteredPost /Courier. The
notification of the award will constitute the formation of the contract.
ii. ’l‘hesuccessfulbiddersha1IsignacontractwiththeDLSCwithin3daysf‘romthedate

ofaccepta nceofhistenderbypayingthePerformanceSecurityDepqsit(PSD].

12. DurationoftheAgreement:

i. I)urationoﬂheAgreemenL’Fhrec{B)monthsfromthedatcofissueofworkordcr.

ii.  In the event of violation of any of the conditions as stated in the document/ any of the
conditions in agreement, if the performance of the Successful Bidder is fount
unsatisfactory and it fails to meet the terms of the Agreement and guidelines of DLS
and other statutory bodies issued from time to time for sﬁfe and sustainable mining

operations, the DLSC reserves the right to cancel the contract/ agreement after giving

Page12of26
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14. Event of Default: q \ ;

i

ii.

a.

.r the i onditions:
An event of default is said to have occurred under the following cor ns:
3 =] (e alaTe) "

Delay in production of Sand by more than two (2) weeks from the Agreemen; Date |
to reasons attributable to the Successful Bidder.

Stock out position, i.c. Sand is not available for dispatch to consumers, duye to reqg,
attributable to the Successful Bidder. |
The quantity of Sand excavated by the Successful Bidder is less than target Quang

due to reasons attributable to the Selected Agency.

. The Selected Agency has materially defaulted and failed to comply with the terms ,

conditions set in the Tender Document and the Agreement.,

Production of Sand is permanently stopped due to a Force Majeure event (as speci.
in Clause 23) for a continuous period of 3 (three) months.

Not with standing anything stated in the Bid Document and the Agrcemcnz,

Sclected Agency shall be liable to pay Liquidated Damages in case of delay in deploy
the necessary mining equipment, staff and labour and other operational requirem,
for Sand production. The Liquidated Damages would be calculated at ] of Anr
Sand operation Fee, per week of delay and would be determined on a weekly b;

subject to a maximum of 10% of total Annual Sand Mining Fee.

15. Recourse in Event of Default:

In case of occurrence of an Event of Default mentioned above, DLSC shall have

option to terminate the contract.

16. Termination of Agreement:

1.

Termination for Default:

‘In the case of the occurrence of Event of Default, DLSC shall seek Liquidated Damag

If this Event of Default continues for a period of one (01) month from the date of

occurrence, DLSC may terminate the Agreement by written notice and shall forfeit ¢
invoke the Performance Security Deposit provided by Successful Bidder.
DLSC may terminate the Agreement by written notice to the Successful Bidder if ¢

Approval (including any Mining Lease, Pollution Control License, open cut approval

any other license, permit, consent or permission required for the operation of the Mi

is cancelled, suspended or revoked due to faults attributable to the Successful Bidc

DLSC shall forfeit and invoke the Performance Security Deposit provided by

Successful Bidder in case of such a termination,

All obligations hereunder incurred prior to ang which by their nature would contir

beyond the cancellation, termination, or exp

iration of the Agreement shall survive st
termination,

Page 14 of 25
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accordance with Failure and Termination clause of the contact/agreement. The dr_-c:ix-i

|
e by )

of the DLSC is final and binding on the bidder / Agency.

i. The DLSC also reserves the right to adjust any sum of money due angd Payah
agency to the DLSC against Performance Security Deposit in case the DLSC g

Unab]e
recover the due amounts from the Agency.

18. Indemnity:

It is the prime responsibility of the selected bidder/agency to meet g the statug,
compliances/obligations of payments for their manpower deployed. However, if DLSC Sustaj
any loss due to improper performance of its manpower, the bidder will indemnify DLSC of

legal obligations of its manpower deployed at site.

19. Unsolicited modification (s) to the Bid:

In case any clarification(s) is sought by the DLSC after opening of the bids, the reply
the bidder should be restricted only to such clarification and any modification including the o
which has effect on price or value of the offer without specific reference by the DLSC sh
render the bid rejected without notice and further reference to the bidder, No bidder sh
submit revised bid after bids are opened unless otherwise the DLSC requests for such revis

bids. Submission of unsolicited revised offers shall result in forfeiture of Bid security.

20. Transfer of Bid document:

The bid documents are non-transferable.

21. Clarification in respect of incomplete offers:

The DLSC has to finalize the bid within a limited time schedule. Therefore, it may not
feasible in all cases for the DLSC to seek clarifications in respect of incomplete offe!
Prospective bidders are advised to ensure that their bids are complete in all respects al

conform to bid terms and conditions. Bids not complying with the DLSC's requirements 1
be rejected without seeking any clarifications.

22. Insurance:

Insurance cover for the men employed by the bidder and for material losses, damag
and shortages should be borne by the bidder only.
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‘ DLSC (In INR per
Description Metric Ton)
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|
Ton) |
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i E—

(In In W (In |
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4 Sand Operational Cost i_
usive of Charges for manual
Jtatien, loading into tractors

eaches, transportaticn of san Rupees On2
2 reach to stockyard, hundred znd
jation of ramps & 135/- Thirty Five
ntenance of roads, Tupees per

rtenance of stock yards Metric Ton

uding heaping and loading o
{ from stockyard to consumers

cles.

ure and Stamp of the Bidder



PHNEXORE-]T qb

Proceeding of the District C’oll‘eclnr, and District Magistrate

. Tirupati District .
Present:- Sri Dr, S5. VENKATESWAR LA.S.,

Proceedings No.RIY/NS Divn /GDR/SAND/ L. Date: 0 l4/12/2024.

Sub: -1, De-siltation, Transportation, Stockin % and Loading of Sand for
Palachuru Anicut D/8 Sand Reach, Palachuru Village,
Pellukuru Mandal, Tirupati District,

2. De-giltation, Transportation, Stocking and Loading of Sand for
Palachuru Anicut U/S Sand Reach, Palachuru Village,Pellakruru
Mandal, Tirupati District, , ,

8, De-siltation, Transportation, Stocking and Loading of Sand for
Gudali Sand Reach, Gudali Village, Kota Mandal, Tirupati
District - Regarding,

Rel: - 1, Minutcs of Mceting-Di.strict Level Sand Committee held on
10,10.'2024 ' _ '
<. Tender No. 1/DLSC-SAND/TPT/2024 Item No. 1,2, & 3
" @am :
ORDER:

De-siltation, Transportation, Stocking and Loading of Sand for Palachuru
Anjcut D/S, U/S, and Gudali Sand Reaches Tenders were called for vide
reference 12t cited, ' ' |

The L1 M/s. Aadi Parasakthi Mines & Mineral (OPC) Pvt., Ltd., Nellore
was quoted for Rs.36,99/- for Palachuru D/S side, Rs.36.99/- for Palachur
U/S side and Rs.27,99/+ for Gudali Sand Reach.

The Palachuruu D/S Side 8 Bidders, U/S side 4 Bidders has participated.'
The L1 M/s. Aadi Parasakthi.Mines & Mineral (OPC) Pvt., Ltd., Nellore was
declared for the:-above 3 reaches.

The Executive Engincer, Nellore South Division, Gudur is instructed to
issue necessary work orders-for the -above 3 Sand Reaches before concluding
the Agreement. '

District Callecto agistrate
Tirupati District.

To

The Executive Engincer,’

Nellore South Divisfon, Gudur.




4 ' [ ,
R
G :
%‘:\?ft}iﬁ;{tNT OF ANDIIRA PRADESH / ? q
5 ESOURCHES DEPARTMENT

mes i Rao, B. Tecl -
1. Srinivasa Kao, . X - i '
fixccu!i\'ﬁ Engineer, WRD. . W’s’. Andi Parasekthi Mines & Mineral
’ n LT
Nellore South Division, (OPC) M.,
21/ 1-A-H066/ 57402, Flat No. 402,
Alayn Homes, Mahenwari Nagar,

Gudur-
Kothuru,
Oppn Frukalaparamenwari Temple,
Paramenwart Mlagar, Mulapeta,

Nellore,
Dates [ Z712/2024,

s Divn/GDRSAND, (56

Letter No.EE
Sir, :
Sub: - . De-siltation, Transportation, Stocking and Londing of Sand for Gudali Sand
Reach, Gudali Village, Kota Mandal, Firupati District- Permission
accorded for de-siltation work - Work Order Issued - Regarding,
¢ Level Sand Committee held on 10.10.2024

SAND/TPT/2024 item No.3
Divn.,/ GDR

Ref:- 1. Minutes of Meeting Distric
roceedings No.EE/NS

2. Tender Notice No.. 1/DLSC-
3. District Collector & Magistrate P
SAND Date: 12/2024

-
with reference to the, the District Collector & Magistrate, Tirupati Dis&ict
proceedings 3 cited, it is to permitted the Agenc
and Loading of Sand for Gudali Sand Reach, Gudali Villag
The agency shall abide to the terms and conditions communi

document. Any deviation in violating the terms and conditions the wo

at any point without any notice to the age
specified boundaries and as per the instruction

y to De-sillation, Transportation, Stocking
e, Kota Mandal, Tirup:.ni District.
cated in the tender schedule
tk order shall be cancelled

ncy. The agency is alfowed for de-siltation work in the

s of Water Resources Department.

/ .
Yours Sincerely,

i l\
; L
; ‘ \Wf&t\;\"’
Executive Ungiieet, WRD.,,

Nellore South Division, Gudur.

Scanned with CamScanner



~1-
det Collector& Magistrate,
ist

Sub:-De -siltation, Transportation Stocl
Palachur Anjcyy Downp X btou"mﬁl

Stre am Side

and |
~Village of py;

B ading of sand for
1 L]

' VP Stream Side g

akur Manq

sand reaches
 Villaoe al ang Gudali Sang ot o
_Gt?dal; \_1111 }gc? of Kota Manla) of Tirupat; Di';t,-i,.; l_ r‘ff’“_ : 'L"igh o :
1ssue to the Wory orders . Requcstedﬂ_ Rf'g,"trdi; ~ertain Orders
“garding,
Ref:-1. Tender Notice No.1/p = o
Rl /DLSC SAND /1py 12024, Di oy 1.2024, Gers
Q,Representahon of E'?I‘i Qh.Sudhakar, Mana;rin;_ﬂ Director of
M/s Aadi Parasakt Mines g, Mineralg (OPG) Pyt Ltd., Dt
3.This offic Lr.No,77g). Dt.09.12 2004 RN
4.Representation of Sri Ch.Sudha)
M/s Aadi Parg

51 Lar, Managing Director of
sakti Mines g, Minerals (OPC) Pvt., Ltd., pt.

I herewith sub

mit that, the De
nd oading of sand for Palach

: -siltation, Transportation, Stocking
ur Anicut Down Stream Side, Up Stream Sids sand

and Gudali Sand Re Gudal

fice there are 8 Bidders have
name of Bidder and participating Item Nos. are shown below:-

Name of the Bidder | Ttem No.

M/s Aadi Parasalkt] Mines & Minerals (OPC) Pvt., 1td., 112&3 f

M/s Omdhar Engineering Limited iié 23 |

M/s Raghuram Hume Pipe Pvt., Ltd., Guntur 2 &3

Millennium Stee] India Pyt Ltd., 1,2 &3

M/s Rajyalakshmi Robo Sand Telangana 1&3 |

 M/s Vigneswara Enterprises L 5\ — |
M/s Aashreya Infra Projects, Hyderabad i ?:; _1]
Sti A.Srinivasa Rao = '

The above Tenders are opened by the District Collcctc‘r‘._F'I‘i*:'tlxp;m on
; A idders are qualified i.e..
y after verification of the Technical Bid Onfy £ B},d(kll Sg; ‘gn?{\h-u- E:mncurin:
.A i Paragakt; Mines & Minerals (OPC) Pvt., Ltd., (2) M/s N gyl thé Distrier
s lled an < 12 g s are disqualified. On the same du g B
'Uemto ¢ I'tMaining 6 Bidders a Bid and it is notice that M/s Aadi Parasaku
s Or, Ty : ) : Price_Bid ar = L0 Pa A O T tone and
fles g ml;iltl has Opel.“*clldt31cl'fm1tcd for ltem No.1&2 .5\".'0["')“ E-“_'- ‘““ 111_1;‘
3 r e Pt N .’3 tM/.‘ Omdhar Engincering Limited ]H;' G‘L‘L&\“;: :1
2] - - AT ‘ 3 7 alae d 9 ¢n 0.2 101
LIrt"E?"EC . I;‘LIHP 099 00 per Metric Tone, Palachur U/s ltem Ne
€m No.1 for Rs.99. s {one.
one and Gudali Item No.3 for Rs.72.99 per ton

8

6)\8 g



0. ]

Based on the above price bids th
accepted the low

e DlStI’lCt COHEC . % ‘
est tender of M/s Aadi Parasakti Mineg g, y.ot% Ty

Ltd., has quoated for Palachur D/s Item No.l for
Palachur U/s Item No.2 for

ey pag
RS.36_99 Crals (Op t h
Rs.36.99 per tone and G
Per tone resulting with 72.60

\
Ildall Item szraMetriE)TH%,
%, 72.60% and 79.27% 18 lesg than the Or RS,QFIQE.
Le., Rs.135/- by the DLSC respectively, meOSeq %
N————
The v

rﬁlg
ariation of the L1 & L2 i.(?., M/s Aadi Parmsalit me \
(OPC) Pvt., Ltd., & M/s Omdhar Engineerin

g Limited for Palachuhﬁ“g‘;s & Vi,
for Rs.62.01 per Metric Tone, Palachur U/s Item No.2 for Rs.98.01 S lten NQI
Gudali Item No.3 for Rs.45.00 per tone and its amountg are (1)Rg gesr tone oy
(2)Rs.42,31,386/-, (3)Rs.24,09,750/-. Total for Rs.91,81 25 B
sand reaches,

At the time

2/~ for th 2’3}015/.:.
of the Tender M/s Aadi Parasakti Mines g, Minery
Pvt,, Ltd., has submitted the following documents. 8

(0%
1.JV with Boats man Societ

M/s Nagarjuna All Castes sand and boat workers laboyy Contrat ¢,
operative society Ltd., Tullury Mandal, Guntur District signed b
Secretary.

y Sri CH.R&megh‘

2.Average Annual Turnover
For the year 2023-24 for Rs.7

9,40,923/-, for the year 2022-23
Rs.2,65,24,120/-, for the year 2021-22 R
issued by Pulicherla & Ass

s.2,62,25,145 /- average Rs.2,02,30,055,--
oclates, Charted Accountants, Hyderabad,
Dt.22.11.2024.

3.Net worth Certificate
Rs.4,08,46,924 /- issued by VNRC & Associates Charted Accountants,
Hyderabad, Dt.21.11 2024,

4. Civil Works )
For the year 2023-24 Rs.79,40,902/- Experience Certificate issued %-M
the Executive Director, APMSMDC, Vijayawada in favour of Sri CH.Sudhakar R

S.De - siltation of Sand :
For the year 2020-21 quantity 3, 98,745 Metric Tones Experience
Certificate issued by the District

Sri CH.Sudhakar Rao,

i ol 01-
Sand Officer, Nellore, Dt.10.08.2020 in fav

Further, the Bidder M
Ltd., has submitted

| pe) P
/s Aadi Parasakti Mines & Minerals t(oclass'j%
e the additional documents Le., R&B Departmels © 4\
Civil Contractor Registration Copy i
Agreement of

o an
1 the name of Sri CH.Sudhakar Ra

; Lakshmj Ganapati

Assocxation,

relffﬂ
ety "
: Sands & Boats man society !
: Rajamahendravaram
consideration,

. upa
to the District Collector, T
Parasakti Mineg & Miner

Aad
¢ Documents submitted by M/
: als [OPC) Pvt., Ltd ,
Item wise ag follows:-
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d by the Bidder.(A Copy is b

2.Net worth Certificate

it is verified by

3.Ccivil works
The above o Experience

s:u.ng offices for confirmation and the €

Further, the bidde
i, has represented to this office and requ

b obteining the Bank Guarantie

s

leﬁmﬁ&'e l%\ ‘L. =i

e Oungmeer,

th Division, Gudur-
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Certificates are ad
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t receive
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sue necessary work or
ounding any phys

£ Sand Reaches.

: If, the De-siltation of sand works 3 reaches ar¢ allottgd tzh E;Z Bilsddfz L
;;by M/s Aadi Parasakti Mines g Minerals (OPC) PVt Sy

:‘ 139,76,555 - is savings t0 the Government.

5 fotri Jlector &
i This is brought to tB kind notice © t(ll’le 1?;5:}?_105262;:.
“Rstrate’s perusal and requested t0 issu rders
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~ERMS AND conpr DrTioNs . ' ) \
1‘]16 Work Order Issueq Speci;

€ request
/ Mines & Mineral (OPC) pyy, i, 5t by the

agency of M/S Aadi Parasakthi

Agency must prohibi
/Thc 8 — It the eny of lll-uv; vitifelen:siene #and resches. The
gand excava rom snn rcnvlws, ¥,

nital he tronsported to the desipnated
4 ockyards through tractor trolleyn opty,

}/me Agency shall maintain dally ¢
cegisters at the sand reacy,

mu ‘
¢ /he Agency must enaure that sand iy exenvated manually from the sand | /7
Iw- s ot b A J‘
rcaChcs Mechanical d dcvlcen such as Poclain, JCB machine cte, .+ should not be |

used for excavation of sand from san reaches.

5 The agency shall procure and ingta GPS in all the deployed tractors {used to

mmsport sand from reach to stockyard) as directed by DLSC, the Agency shall

xenvallon, franapaortation, dispateh and stock

pe responsible for upkeep and maintenance of such GPS installed in theic
vehicles.
7/The Agency shall ensure compliance of MoEF, NGT and Order/Judgment of
Hgnorable °°u1't. Act, R Rﬁgulation or any rcgulatory or statutory requirements
cablc to sand mxmng, transportation, stocking and loadmg activity.
9,/1‘118 Agmc_v“sha.ll be“fequired to abide by all Applicable Taws such as but not
{imited to Sand Pohcy of AP, Mines Act 1952, MMDR Act 1957, APMMC Rules

1966 and any other apphcable law rule amended from time to time.
e N
/Thc Agency shall be’ responszble for upkeep and maintenance of such GFS
instruments installed in the vehicles engaged by them.

1}/]‘;/“: Agency shall give preference to the local people in employment for
excavation, transportation, stocking, loading etc. of sand.

1LAll the personnel engaged by the Agency in connection with the performance of
the work shall be the responsibility of the Agency and no claim shall lie against
DLSC in respect of non-payment of wages or remuneration of any description
due by the Agency to their employees or for any failure on the part of the
Agency in the discharge of their obligations to their employee,
‘l l}m Agency shall extract sand, transport to stock point and unload stock yaed ~
' from the- .de-silting point as per the detnils specified areas along with ' *

Comrespandence geo coordinates,
»-f“""‘ e o e i &;‘,O‘/
¥ : .s,.:_‘f%."w I fA-o‘p'
e aad ' Executive Engineer,
/ Nellore South Division, Gudur,

SCanned with Camscanner




puriexre20 1%

f the District L n 24-12-2024

at 05.30 PM at Video Conferencemﬂﬂmﬂmm,ltum

-00o-.

Officers Present:

S.No. | Name and Designation of the Officer Present

1 . | The Collector & District Magistrate ang Chairman, DLSC, Tirupati,
2 The Superintendent of Palice, Tirupatl,

3 The Joint Collector, Tirupati.

4 The Sub-Collector, Gudur.

5 The Additional SP., (L&D), Tirupati,
6 The Revenue Divisional Officer, Tirupatl,
7

8

9

The Revenue Divisional Officer, Srikalahast],
The Revenue Divisional Officer, Sullurpeta,
The District Mines & Geology Officer, Tirupati,

10 The Divislonal Mines & Geology Officer, Gudur.
11 The District Panchayat Officer, Tirupatl.

12 The Regional Transport Officer, Tirupati, -

13 The Dy: Director, Ground Water Dept., Tirupati.
14 The Executive Engineer, Irrigation Dept., Tirupati.
15 The Dy. Executive Engineer, Irrigation Sub-Division, Pitchatur.
16 The Executive Engineer, Nellure South Division, Gudur

17 The Executive Engineer, RWS&S, Tirupati.

18 The Environmental Engineer, APPCB, Tirupat,

19 | The District Agriculture Officer, Tirupati.:

EXEX

The following are the instructions and responsibilities: :
1. The District Level Sand Committee has approved the handling charges to be
collected at three (03) De-siltation points as shown below.
Knocked | Total
down |Admin| 5% | amount
amount | Cost | GST| inRs.
Is Rs. ST

1.920 | 28,782/43173 | 3699 | 30 | 3 | 7o

Extent Permitted
5 De-siltation in Quantity in

No. Point Hects. Cbhm/MT

Palachur Anicut UP
1 Stream, Pulluru(V),
pellakur {M] '

achur Anlcut
P;LWn Stream, 1.821 27,309/40,963 36.99 30 3 70/«
Diguvakalavakuru
{v), Pellakur {M)
Swarnamukhl
3 Barrage near, 2.300 35,700/53,550 27.99 30 3 61/-
Gudali {V), / .
Kota (M).
Total 91,791/1,37,686

1
a. Instructed to Inspect the above 3 de-siitation paints and allied sand stock
points in coordination with the SDPO concerned.
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IIL.

b. Installation of CCTV cameras at de-
" prevent theft and illegal sand extracti
the Sand account 2024,

siltation points and stock points to
on. The expenditure will be met from

C. Deploy Revenue & Police personnel 24/7 at the De-siltation points and
sand Stock polnts to safe guard the sand and avoid vehicle congestion.

d. Deploy Revenue and Police’ personnel at Tada, Surutupalli, and Gadanki
check-posts to curtail sand transportation across state borders,

e. Set up ramps and gates at de-siltation and stock polnts to allow smooth
vehicle mavement and reduce waiting time for consumer vehicles.

(Action: Sub Collector,Gudur & RDO Sullurpet,
SDFO Gudur &Sullurpet)

Out of the ten pattaland applications, two were approved by the DLSC on
obtaining feasibility reports by all line departments and LOlIs were Issued

requesting the pattadars for submission of statutory clearances mandatory
for commencing sand excavations.

a, Instructions were issued to visit the approved patta land areas.
{Action: Sub-Collector, Gudur & RDO, Sullurpet) :

b. Follow-up actions are requ!re'd to obtain the necessary clearances for
pattalands to ensure an ample sand supply for the upcoming construction
season. : :

(Action: Div.M&GO, Gudur)

¢. Directions were glven to re-inspect the unapproved patta land areas that
were deemed non-feasible by the line departments and to re-examine
their feaslibility conditions.

{Action: All Line Departments)

The Distgict Level Sand Committee approved the revised rates of sand cost at

MDL stock point at Avilela, Tirupati District as the distance from source sand
reach is more on fixing the exact coordinates of location of MDL stock point at
Avilala. The approved rates of sand cost at 03 MDL sand stock points are as

follows: ]
Namae of Naméeafthe | Nameofthe : Distance Sale Price
S. the rom Source fixed Herniks
g | source reach/ solected Resdh (Rs./
e Sp:ci;:u::r d de-siitation ‘ agency (in kms) MT)
Tirupati Tangutur (V},
i cr: &: Nandalur (M), | Srinivasulu 100 640
{ A “3 Annamayya Reddy P
Miill Area (Dist.)
ree stock
Narayana e
Renigunta | Nellore (V), Thishya a
2 {Gajulama Penagaluru (M}, | Constructiaons, 100 675 under
ndyam)} Annama;rya K. Srinivasulu working
{Dist:
Tangutur (V), Th
ath e Leela
8 T::fai Nandalur (M), | covorprises, 110 690
{Avilala) e g P. Sailaja
(Dist)

(Action: DM&GO, Tirupati)




VI.

VII.

(Action: All Line Departments)

sand lifting point for monitoring and security,
(Action: Sub-Collector, Gudur/RDO & SDPO, Tirupati,
Srikalahasti, Sullurpet/ DPO-Tirupati )

Instructions were given to inspect unauthorized sand dumps, if any, within

their jurisdlctipn and take necessary action in accordance with the procedures

outlined in G.0.Ms.No0.43, Inds. & Comm (Mines-I1I) Dept., Dt. 08-07-2024,
(Action: All Tahsildars in Tirupati District)

To monitor and prevent unauthorized transportation of sand and to ensure

that no sand Is transported beyond the state borders. _
: (Action: DTO, Tirupati)

I
L3

With the above deliberations the meeting was concluded.

Collector & Disg%ate &

9//\£hafrman, DLSC
» s Tirupati



| ANNEXURE - )

GQVERRMERT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

Sri M. Balaji Naik, M.Sc., 1. The Sub-Collector, Gudur.

D.xstnct_Mmes & Geology Officer, 2. The Revenue Divisional Officer,

Tirupati. ; Tirupati, Srikalahasti,
Sullurupeta.

Cell No:2100688839 g 3. Divisicnal Mines & Geolagy

Email : dimpotirupati@gmail.com Officer, Gudur, Tirupati District.

4,  The District Panchayath Officer,
Tirupad District.

5. The Regional Transport Officer,
Tirupati. j

G. The Dy. Director, Groundwater

; and Water Audit Dept., Tirupati.
i 7. The Executive Engincer

(Lrrigation), Tirupali, Srikalahasti,
Gudur.

8. The Executive Engineer (RWS&S),
Tirupatl, Srikalahast, Gudur.

. 9. The Environmental Engineer,
'APPCB, Tirupathi. '
10. The District Agricultural Officer,
Tirupat.
11. All the Tzasildars in Tirupati
District.

12. All the Station House Officersin
Tirupatd District.

Letter ﬂn.ﬁdi’QtS&ﬂgiggﬁl, Dated: 01-01-2025

Sub:- Mines & Minarals ~ SAND - District Mines & Geology Office, Tirupati -
New Sand Policy, 2024 - District Level Sand Committee Meeting held
on 24-12-2024 at 5.30 PM - Communicating the Minutes of the
meeting - Regarding.

Sir,

Ref:- Minutes of the DLSC meeting approved by the Collector & District
Magistrate, Tirupati, dated.30-12-2024.
5 ; i

wokde

1invite kind attention to the subject and reference cited and herewith

‘Communlcating the Minutes of the District Level Sand Committee meeting held on
24-12-2024 at 5.30 PM for information and necessary action. )

Yours faithfully, .
Encl:- Approved minutes . Lt .Z@: | |

DistrictMirdes & Geology Officer,
Tirupatl

Copy submitted to the Commissloner and Director of Mines & Geology,
Tbrahimpatriam for favour of Infarmation.

brltted to’the Collector & District Magistrate, Tirupatl District for favour of

submitted to the JoiAt Collector; Tirupati for favour of Information.
rsubmiitted to the Superintendent of Police, Tirupatl for favour of Information.

i

|05




A NNEXVURER 2. ! 06

From,

Kondlapudi Srikanth Reddy,
S/o0. Venugopal Reddy,
Gunupadu, Gunupadu Post,
Tirupati District,

Andhra Pradesh-524402

Email : rsrikanth373egmail.com
Ph# : 7702226747.

To,

The Public Information Officer

The Executive Engineer,

Irrigation/ Water Resources Department, 4th & 5th Floor,
Vysya Bhavan, Namboori Gopalrao Street,

Vijayawada,

Andhra Pradesh-50013

Sir,

Sub : Seeking information relating to tender allotment, execution
details, and environmental clearance for sand de-siltation work at
Palchuru Anicut D/S, U/S and Gudali sand areas - under Right to
Information Act 2005 — Reg:-

1. Kindly furnish a certified copy of the tender notification, bid document,
and conditions pursuant to which the work of de-siltation, transportation,
stocking and loading of sand at Palchuru Anicut D/S, U/S and Gudali
sand areas was called for.

2. Kindly furnish a certified copy of the tender allotment/work order issued
in favour of
M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt. Ltd., Admin Office at:
Flat No.402, Alaya Apartments, Opp. Irgulamma Temple, Parameshwari
Nagar, Mulapet, Nellore, Andhra Pradesh — 524 003.

3. Kindly furnish details of Tender value, Period of contract, Quantity of
sand permitted (in cubic meters/tonnes) and Survey numbers and exact
reach boundaries.

4. Kindly furnish a certified copy of the agreement executed between the
Department and the M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt.



\0

Ltd., Admin Office at: Flat No.402, Alaya Apartments, Opp. Irgulamma
Temple, Parameshwari Nagar, Mulapet, Nellore, Andhra Pradesh - 524
003.

S. Kindly furnish a certified copy of the Environmental Clearance (EC)
obtained for the above work, along with EC number, Date of issue and
Issuing authority.

6. If Environmental Clearance is not obtained, kindly furnish Copy of
exemption order, if any Rules/Government Orders under which exemption
was granted and File noting and approval of competent authority.

7. Kindly furnish copies of Mining Plan/De-siltation Plan, Approved
replenishment study & Environmental Management Plan (EMP), if any

8. Kindly furnish details of permissions/clearances obtained from Mines
& Geology Department, Revenue Department, Irrigation / Water Resources
Department and Pollution Control Board.

9. Kindly furnish information as to whether any complaints, violations, or
legal proceedings are pending or initiated in respect of the said sand reach.

I hereby inform that following formalities have been completed by me:

a. [ affix court fee stamp of value of Rs.10/-

b. That I am citizen of India and I am asking the information as citizen.

c. I assure that [ shall not allow/cause to use/pass/share/display or
circulate the information received in any case and under any
circumstances, with any person or in any manner which would be
detrimental to the unity and sovereignty or against the interest of India.

I request you to expedite action and provide the above information as early
as possible.

Kondlapudi Srikanth Reddy
Signature of Applicant.

Place : (f,-]l,..%”{ . g,(;/
Date : lghh,;,




From,

Kondlapudi Srikanth Reddy,
S/o. Venugopal Reddy,
Gunupadu, Gunupadu Post,
Tirupati District,

Andhra Pradesh-524402

Email : rsrikanth373@wgmail.com
Ph# : 7702226747.

To,

The Public Information Officer

The District Collector & District Magistrate,
Office of District Collector,

Tirupati District,

Andhra Pradesh-517503

Sir,

Sub : Seeking information relating to tender allotment, execution
details, and environmental clearance for sand de-siltation work at
Palchuru Anicut D/S, U/S and Gudali sand areas - under Right to
Information Act 2005 - Reg:-

1. Kindly furnish a certified copy of the tender notification, bid document,
and conditions pursuant to which the work of de-siltation, transportation,
stocking and loading of sand at Palchuru Anicut D/S, U/S and Gudali
sand areas was called for.

2. Kindly furnish a certified copy of the tender allotment/work order issued
in favour of
M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt. Ltd., Admin Office at:
Flat No.402, Alaya Apartments, Opp. Irgulamma Temple, Parameshwari
Nagar, Mulapet, Nellore, Andhra Pradesh — 524 003.

3. Kindly furnish details of Tender value, Period of contract, Quantity of
sand permitted (in cubic meters/tonnes) and Survey numbers and exact
reach boundaries.

4. Kindly furnish a certified copy of the agreement executed between the
Department and the M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt.

|og




Ltd., Admin Office at: Flat No.402, Alaya Apartments, Opp. Irgulamma
Temple, Parameshwari Nagar, Mulapet, Nellore, Andhra Pradesh - 524
003.

S. Kindly furnish a certified copy of the Environmental Clearance (EC)
obtained for the above work, along with EC number, Date of issue and
Issuing authority.

6. If Environmental Clearance is not obtained, kindly furnish Copy of
exemption order, if any Rules/Government Orders under which exemption
was granted and File noting and approval of competent authority.

7. Kindly furnish copies of Mining Plan/De-siltation Plan, Approved
replenishment study & Environmental Management Plan (EMP), if any

8. Kindly furnish details of permissions/clearances obtained from Mines
& Geology Department, Revenue Department, Irrigation / Water Resources
Department and Pollution Control Board.

9. Kindly furnish information as to whether any complaints, violations, or
legal proceedings are pending or initiated in respect of the said sand reach.

I hereby inform that following formalities have been completed by me:

a. I affix court fee stamp of value of Rs.10/-

b. That I am citizen of India and I am asking the information as citizen.

c. I assure that I shall not allow/cause to use/pass/share/display or
circulate the information received in any case and under any
circumstances, with any person or in any manner which would be
detrimental to the unity and sovereignty or against the interest of India.

I request you to expedite action and provide the above information as early
as possible.

Kondlapudi Srikanth Reddy
Signature of Applicant.

Place : Cyurepad... R,

Date : 12)1)ns .




From,

Kondlapudi Srikanth Reddy,
S/o. Venugopal Reddy,
Gunupadu, Gunupadu Post,
Tirupati District,

Andhra Pradesh-524402

Email : rsrikanth373@gmail.com
Ph# : 7702226747,

To,

The Public Information Officer,
Deputy Director,

Department of Mines and Geology
D.No.7-104,B Block,
Ibrahimpatnam,Vijayawada
Andhra Pradesh- 521456

Sir,

Sub : Seeking information relating to tender allotment, execution
details, and environmental clearance for sand de-siltation work at
Palchuru Anicut D/S, U/S and Gudali sand areas - under Right to
Information Act 2005 — Reg:-

1. Kindly furnish a certified copy of the tender notification, bid document,
and conditions pursuant to which the work of de-siltation, transportation,
stocking and loading of sand at Palchuru Anicut D/S, U/S and Gudali
sand areas was called for.

2. Kindly furnish a certified copy of the tender allotment/work order issued
in favour of
M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt. Ltd., Admin Office at:
Flat No.402, Alaya Apartments, Opp. Irgulamma Temple, Parameshwari
Nagar, Mulapet, Nellore, Andhra Pradesh — 524 003.

3. Kindly furnish details of Tender value, Period of contract, Quantity of
sand permitted (in cubic meters/tonnes) and Survey numbers and exact
reach boundaries.

4. Kindly furnish a certified copy of the agreement executed between the
Department and the M/ s.Aadi Parasakthi Mines & Minerals (OPC) Pvt.




Ltd., Admin Office at: Flat No.402, Alaya Apartments, Opp. Irgulamma
Temple, Parameshwari Nagar, Mulapet, Nellore, Andhra Pradesh - 524
003.

S. Kindly furnish a certified copy of the Environmental Clearance (EC)
obtained for the above work, along with EC number, Date of issue and
Issuing authority.

6. If Environmental Clearance is not obtained, kindly furnish Copy of
exemption order, if any Rules/Government Orders under which exemption
was granted and File noting and approval of competent authority.

7. Kindly furnish copies of Mining Plan/De-siltation Plan, Approved
replenishment study & Environmental Management Plan (EMP), if any

8. Kindly furnish details of permissions/clearances obtained from Mines
& Geology Department, Revenue Department, Irrigation / Water Resources
Department and Pollution Control Board.

9. Kindly furnish information as to whether any complaints, violations, or
legal proceedings are pending or initiated in respect of the said sand reach.

I hereby inform that following formalities have been completed by me:

a. I affix court fee stamp of value of Rs.10/-

b. That I am citizen of India and I am asking the information as citizen.

c. I assure that I shall not allow/cause to use/pass/share/display or
circulate the information received in any case and under any
circumstances, with any person or in any manner which would be
detrimental to the unity and sovereignty or against the interest of India.

I request you to expedite action and provide the above information as early
as possible.

Kondlapudi Srikanth Reddy
Signature of Applicant.

Place : C“W : ,91",

Date : I2h) ot




From,

Kondlapudi Srikanth Reddy,
S/o. Venugopal Reddy,
Gunupadu, Gunupadu Post,
Tirupati District,

Andhra Pradesh524402

Email : rsrikanth373@gmail.com
Ph# : 7702226747.

To,

The Public Information Officer,

State Environmental Impact Assessment Authority (SEIAA),
D.No0.33-26-14 D/2 near sunrise hospital

Pushpa hotel centre

Chalamavari streer,kasturibaipet

vijayawada

Andhra Pradesh-520010

Sir,

Sub : Seeking information relating to tender allotment, execution
details, and environmental clearance for sand de-siltation work at
Palchuru Anicut D/S, U/S and Gudali sand areas - under Right to
Information Act 2005 — Reg:-

1. Kindly furnish a certified copy of the tender notification, bid document,
and conditions pursuant to which the work of de-siltation, transportation,
stocking and loading of sand at Palchuru Anicut D/S, U/S and Gudali
sand areas was called for.

2. Kindly furnish a certified copy of the tender allotment/work order issued
in favour of
M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt. Ltd., Admin Office at:
Flat No0.402, Alaya Apartments, Opp. Irgulamma Temple, Parameshwari
Nagar, Mulapet, Nellore, Andhra Pradesh — 524 003.

3. Kindly furnish details of Tender value, Period of contract, Quantity of
sand permitted (in cubic meters/tonnes) and Survey numbers and exact
reach boundaries.




4. Kindly furnish a certified copy of the agreement executed between the
Department and the M/s.Aadi Parasakthi Mines & Minerals (OPC) Pvt.
Ltd., Admin Office at: Flat No.402, Alaya Apartments, Opp. Irgulamma
Temple, Parameshwari Nagar, Mulapet, Nellore, Andhra Pradesh — 524
003.

5. Kindly furnish a certified copy of the Environmental Clearance (EC)
obtained for the above work, along with EC number, Date of issue and
Issuing authority.

6. If Environmental Clearance is not obtained, kindly furnish Copy of
exemption order, if any Rules/Government Orders under which exemption
was granted and File noting and approval of competent authority.

7. Kindly furnish copies of Mining Plan/De-siltation Plan, Approved
replenishment study & Environmental Management Plan (EMP), if any

8. Kindly furnish details of permissions/clearances obtained from Mines
& Geology Department, Revenue Department, Irrigation / Water Resources
Department and Pollution Control Board.

9. Kindly furnish information as to whether any complaints, violations, or
legal proceedings are pending or initiated in respect of the said sand reach.

I hereby inform that following formalities have been completed by me:

a. I affix court fee stamp of value of Rs.10/-

b. That I am citizen of India and I am asking the information as citizen.

c. I assure that I shall not allow/cause to use/pass/ share/display or
circulate the information received in any case and under any
circumstances, with any person or in any manner which would be
detrimental to the unity and sovereignty or against the interest of India.

I request you to expedite action and provide the above information as early
as possible.

Kondlapudi Srikanth Reddy
Signature of Applicant.

Place : (’\UMVN&\, by
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Revenue Department

From To

The Public Information Officer The Public Information Officer,
/Administrative Officer, O/o Assistant Director,
Collector’s Office, Tirupati. District Mines and Geology

Department, Tirupati.

Spl.Reg.No.Mg-6/RTI/81/2026, Dt:21-01-2026.
Sir/Madam,

Sub: RTI-Act-2005 - Sri Kondlapudi Srikanth Reddy S/o Venugopal
Reddy has filed an application seeking information related to your
office- Application forwarded U/s 6(3) under Right to Information
Act 2005- Regarding.

Ref: Application field by Sri Kondlapudi Srikanth Reddy S/o
Venugopal Reddy, Gunupadu Village & Post, Chittamur Mandal,
Tirupati District-524402. Ph:7702226747(Received on Dt:
21.01.2026)

@@

A copy of the above reference cited is sent herewith under section
6(3) of Right to Information Act-2005 as the subject matter relates to
your office.

In this connection, I request to furnish information to the

applicant directly under intimation to this office.

Yours faithfully

Public ation é%‘k

/Administrative Officer,
Collector’s Office,
Tirupati.

Encl: As above P\

/C{py to Sri Kondlapudi Srikanth Reddy S/o Venugopal Reddy, Gunupadu
Village & Post, Chittamur Mandal, Tirupati District-524402. Ph:7702226747.
(With a request to make further correspondence directly with the PIO
O/o Assistant Director of Mines and Geology, Department of Mines and
Geology, Tirupati.)



Digitally signed by

A EXORE 24

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM

Memo. No. 11802676/E/RTI/2025 Dt.23-01-2026

Sub:RTI ACT,2005 - Department of Mines and Geology, Ibrahimpatnam -
Certain information requested by Sri Kondlapudi Srikanth Reddy under
section 6(1) of Right to Information Act,2005 duly affixed court fee of
Rs.10/- - Application transferred under section 6(3) of RTI Act,2005 -
Information - Furnished- Regarding.

Ref: RTl application of Sri Kondlapudi Srikanth Reddy received on
dt.19.01.26

ek kok

Attention of the District Mines and Geology Officer, Tirupati is drawn to the
subject and reference cited and informed that Sri Kondlapudi Srikanth Reddy
has requested to provide certified copies of tender notification, bid
documents, and conditions pursuant to which the work of de- siltation,
transportation, stocking and loading of sand at Palchuru Anicut D/S, U/S and
Gudali sand and tender allotment/work order issued in favour of M/s.Aadi
Parasakthi Mines & Minerals (OPC) Pvt. Ltd and agreement and EC etc copies.

In view of the above, the RTI application filed by Sri Kondlapudi
Srikanth Reddy is herewith transferred under section 6(3) of RTI Act, 2005
with a direction to furnish the information to the RTI applicant directly as per
the provisions of RTI Act, 2005 under intimation to this office.

Enclosure:( RTI Application)

BALA CHANDRA SEKHAR W,
Public Information Officer &

Additional Director,

O/o.Director of Mines and Geology,
NTR District.

To,
The District Mines and Geology Officer, Tirupati District.

Copy to Kondlapudi Srikanth Reddy,S/o. Venugopal Reddy,Gunupadu Post,
Tirupati District, Andhra Pradesh-524402 Email : rsrikanth373@gmail.com.Ph
: 7702226747

BALACHANDRA SEKHAR WUPPUKONDURU
Date: 23-01-2026 13:54:46

|\ &
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BEFORE THE NATIONAL GREETN
TRIBUNAL (SZ) AT CHENNAI

APPLICATION No. 262 OF 2026

ADDITIONAL TYPESET OF PAPERS
FILED BY THE
APPLICANT/PETITIONER

M/s.R.RAJARAJAN (1704/2003)
K.PRABHAKARAN (891/2017)
P.VISWA THEJA REDDY (326/23)
K.MANIKANDAN (1139/2020)

COUNSEL FOR PETITIONER
PH : 94433 32103
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